FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VFP BOX PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor VFP BOX PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 30/01/2014
3. | Authority under which corporate debtor is | Registrar of Companies Ahmedabad- Gujarat
incorporated / registered
4. Corporate Identity No. / Limited Liability Identification | U21020GJ2014PTC078516
No. of corporate debtor
5. | Address of the registered office and principal office (if | 15B, Ganga Jamna Society, Nr. Hanumanji
any) of corporate debtor Temple, Panchvati Area, Borisana, Kalol, Gujarat-
382721
6. | Insolvency commencement date in respect of corporate | CIRP was initiated vide order dated 24.03.2026
debtor
7. Estimated date of closure of insolvency resolution | 20.09.2026
process
8. | Name and registration number of the insolvency | Ms. Bhavi Shreyans Shah
professional acting as interim resolution professional | Reg. No: IBBI/IPA-001/IP-P00915/2017-
2018/11521
0. Address and e-mail of the interim resolution
professional, as registered with the Board Address: C 201, Embassy Appt. near Ketav
Petrolpump, Dr. V S Road, Ahmadabad, Gujarat,
380015
Email: ca.bhavishah@gmail.com
10. | Address and e-mail to be used for correspondence with | Address: 9-B, Vardan Complex, Near Vimal
the interim resolution professional House, Lakhudi Circle, Navrangpura, Ahmedabad
— 380009
Email- cirp.vfpbox@gmail.com
11. | Last date for submission of claims 08.04.2026
12. | Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the interim | Not applicable
resolution professional
13. | Names of Insolvency Professionals identified to act as
Authorized Representative of creditors in a class (Three | Not applicable
names for each class)
14. (a) Relevant Forms and (a) https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives .
are available at: g (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the VFP Box Private Limited on 24.03.2026.

The creditors of VFP Box Private Limited are hereby called upon to submit their claims with proof on or before

08.04.2026 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized

representative of the class NA in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
-Sd/-
Ms. Bhavi Shreyans Shah
Interim Resolution Professional
VFP Box Private Limited (in CIRP)
Regn No.: IBBI/IPA-001/IP-P00915/2017-2018/11521
AFA valid till 30.06.2026
Date: 26.03.2026
Place: Ahmedabad



q_o VIHEIAIE, 2432, dl.E HI=l, 0% Si2aallfc2i2adc As21M 21

ABA2 As cdldlds (CIN : L65110GJ1993PLC020769)
232s AA22A YU, SHAHI0L“AGRARA AASRA”, AEA 61621,

20-2, a2 geeagetd Aee, uigal ofars? Hidl, adl, sjug—sooou.
2cl: +ea-cruac 32434 | www.axisbank.com

uaR Fasdleu Quer 22 ol

(€16 21 ) (1213, 2002 out (G123 ¢(g) 20A ciAtclt)

A (R A goze (A

RisallAd goere (ANosiiiee ) (512, 2002 ott (Gt ¢ (€)2a ¢(a) oll ALateRA 018 dAldll
RisFl2tgneet A Aseegs2et s SlAcFAAA NA2A V1ol NesliNee w5 RBisAAA
goede NSe, 002 &501 2Ud2 Fiasdletl dael 12 g-621y Qe a1,

el M@z wetclial Aal vt S0 Ealerr RAed 3 Q) (azule 2023 wdde dABRs, A4 dett
aletelR)>NRAEIR N2 5 2) =l IR 24251, 3) sludl 2961 DUl 4251, (¥) =l 2R
ataaeid 22st (22012 SAdieie 42510 1E CAA duslact) el u) (¥) 2l 2B ataccud
2ARs1 (2102 AR d dilele 225101 S1E (1A duslet)al dl N2t Ui 2ud 8 5 oA
qeudd euaR Fasd AEReg ols dlles Ae2d 5 RisALS AeieRa A1y s2AAd B, Yol Aislas
so AlBe ols dbl2set wRisd ARSIAR agd dled 8, ¥ q) [@3uld 202y wede diles
EalElR Al ?) 2l Ul AR5, 3) SNl 2961 Ul A1, () =l UM ctadeud As1
(12012 SAcBitcie 25101 SIE [BNE dusTet ) A u) () SN 2B ctadeud 2A2st (20234 Ed
Bileie ARs1oll N3 FAct dudfatet) aploter)/GNRAeRA WA NEee2t AsNal2sell ousl 251
3.6,§3,§9,¢29.2¢/- (AL o1t SAS AR AU ASAS 62 SN ABLRAR el vt V21
Y2l) 30.06.20% Haviell A5 As2 ol saAH A3( ) 601 WA sAAA Aeol o
AXIS/SA/RP/2020-21/88 oll HidtLu ol diflut a¥ 252012, 200 Yout GlIS) 25U AHY
Asaelell caiflu 24ell 0q 52012, 2020 20l S2AReL £ AS ALY, ARAId N S\ &2 ol YlIE,
USRHS v, po ANRL, 5122 ARl dRjclid HI2 0% 3, 02 o1l AV IR 42,00 201 400 ALdAL
e2(alot oRli B, ¥ B A YH Dol AR A S U [otiot 2@ AAAHI 1A,
AQRuet H12ell 1R ALY Brasdlell [@1dl Axey Axsc (Bud el tsize Hell BubAle oA oo 8:

Hisen
ol

AU s1AcRIAA Qi dlot dlHlEs
SRz 1A : 3N, AR 2T WS, w62 o, g¢d, exnuisi As,
2121 28la a3, lAad (d22), 3ud-¥oo ogg

RisDA2) gozee (ANelzioe) Fra), 2002 ((Fral) out [Brax 3 202 daudl RisadAzieet 49
AsoRgs g gl DAz2 via NogliAoz Vil goedee Ase,
Q002 ofl saH 13() 8501

1120l SAA Fltotiot 4 Aot AAI2S (RBHASAANANA) ot oA A 5202 U5 ARSIRA N52 S601
A Bt (Gt 3 202 dudl seM 43(92) 8601 UK Atted Gullat AR Xs2all SeH a3(:) 8501 olA Ae
v didien Al ) 53 ollA veudd EerR(A)/AE-EAER(A)/VPHIAER(A) (MM ASE M2 AS 1A
edorRl dAS eAldd B)/ stopell arReR(A)/stepell uAGIERAA Acifid Htel Aol 254 Acifid
aldltell crBluell g0 Rarioll i€z, oA 2ala (@91l 3ot Ysaat veuc] eq. vendd «ldlel ascd 205228
W22 HRSsd v Al edl A4 A A6 seetiR W GUACt! B utal 1 A edldIRl/Stopell ctRER( )/ Stepell
UEIR(BD), N =D dl sleuet Al Raed 2o A5 SASIA ol AA s20t12 WAL Acifid asdl Aadl
A58,

GuAsa . s qeud i(211)/stepell cuRpterz( )/ stopellulciGi (0 ) A dsont
Aoifict ol A1 AHE A qeudd 2853 Axy veudd ANoddRI(RI) Rl $AA Aot AN AR Ao
£2clAN/cvitel N Sl Q11 dl et diRtet ds01 Ysaeil el 21l g2 sl el A6 o1 Sl veuda A0ifid
arfluel o1 gAlcan 3ovor Asd R, 2Acilfia Aol arBluiell o Raziell i RAHASAANGAAA Y5aal
oauapii A 8. dletefl outs ud Ysael w2 RisAAL a3 oA Riss AA2(2)) veudd 2lodlarei(zil)
EIRL SRAHASARAAANAA 2N 52AA B,

JM Financial
o

N2\ q

a3() al&ltell ciifvt A AonflAell v | o)

s 2aIER)] AG-EaiEr
i 254 cidlut yoror

o, apflotglRe] ot | cllet 5162 civiz

1. | 2. 30 elouzt ctageieuy $areeuy
2. sludl RRgAot 2gpuy E2u1e
@lot As1Bo2 oi. HVAL23000050602

Q.08-03-202F 2. 0§-03-20F
3.31.9%,32,35%/- (32w Ale cuvt ool et
AetRAl ARA6 Y21) 0§-03-0E Yot oSl 254

And uole Hell
Bua Buiye (dAus))

Riasdell
@aq

As . a/e ANS01 6R.3% ALAL, W2 oi. c¥+eu/a0 ANSU 3. 3L
ueR.00 AL U2 viendd, UidAR gosdlaad ARA/21RId | 2,20,00,000/ | 22,00,000/-
goselad dadluiee SlRAoti, 2acyad joddls ol uuls), | - (R | (3R ezt
sl epflotuz 2 auwuidazt, cigs) i, Aal qrdellza. | sAs R awt | avtyzt)
slludl 2t Hieie AR5l N 28c Wilot B [Bieslote yet)
AIEIES 65\ il dHIH BUDL A (B2l

olls ol s2dlell [RGBt ds dblesedl dsei Hod vild ysadiust Buies sise A a0s2
A ganoil|30 Alat 202€ ott Aev i U.00 a2 silAott ARl UR VL SRA]

el 2l 2ua: sl 2AGA S1o3, R[5 ols dBRs, 20l Ho, A 616,
:gf;h el Al Ban gozealaiote Aoz, uigsat ofeise 1k, adl, §otd- ¥00 0u. Aos

clgot ol. +€a c¥uac 32439
Biasdef GiRatel

Q9 ABid, 202 <t Ay oI 92:00 20l K12 4:00 cld2L E2(HALt
g-gRu1yell dRlu, |- 0¥ A, 0211 Av 0112 42:00 21l 02:00 a3 €2(FHAL01. Dl Ui
2H2A

Bifsteai olls ysiaot Breuni Uil s ui Bifstzetl 2-A 52202101 2013
ofls dfggoll 254 31.90,000/- (32l €A ENVR Y1) AA Aol dLLlisHL

Ris0\$ Quigtzall et Qla Aat ollon: Fiasd eld A3 dsett Ai3(s soton dsut
8. ds/ARIFd AESIA Brasdet elllds su1a AUl A ANAS Sl VAUEIR
aeu alél.

Ris0S Fasdl ud Avtadl 112 Uik AHAsL AGiEHT As26ll seH Q3o Vel sau (¢)
oll ercugal U EaierR/vplloerR(A)PNRAeIR(A )] tallot ElRaHi 21d 8.
Qetell [@didarR AA a2l 1, https://www.axisbank.com/auction-
notices Ata\/r21a https://axisbank.auctiontiger.net i a0a [@s Aat [@cidl .
ifui: € MR, 0% Ad/-
2201 AHd Uligd s, AExx s dbiles

s 22

2udadsis aaé&2ud
(soMcacil Vi Asnezil ollS 25 slesau (SWiRe ulot e
geilcaoil AnlcRiect AR) [S1amall, 04 ol [St2et g Es501)

A sl ol sngde cdldlsot s SleAei meist i

20il&d (@21

4. | iz 2aueiad s qlaAsl elsA wdde cdldiids

SuRe Raelrel Az adu 30.09.209%

3. | »NADA Fu s sulR2 Beuerz
ERDIEEREL e Y]

Surdl 22R2R,PUBLALE, A%AL

¥. | SRz Basirdl Sz vilaw Adu
)23 sl el ) 2esdedl A3 aq s

U21020GJ2014PTC078516

. | siulRe Rausiedl el wiiéla wA e A uefl, ool ol AL, erqiire e WA,
S04 (A 518 eld dl) dd A3 2l 2ARaL, oo, sdld, dFAd-3¢ 93

5. | S0ilRe Bausize digefui swilear) nguull 2ueAn cidlul 2%.03.202%
L a3zdsl dtlw gl g sd edl.

9. | el Aoleyan wad R0.0¢.20%
A viElrd v

J— $5As stAculciad AR cdlflds & unITY =
29922 g2 : Y(5te of. Q09,29 3 3101, R1d1et, Welle oi. 99 A, Wlaud, wiAlel, 3jorgd-so00co @ #ia P—— As dlds
2eua [ asdiou G2UYy) 2AE AQaetcil e sl m
Ris0AA gozre (RNosiNoe) (513, 2002 ot [GtAH ¢(g) A ¢(q) 1A dadl RisADA2igHAct ol Isoes2Act HS SlRlotlFAE A5V (HHELAE ) By
slacfEAd N2 Vol NetSlNee 25 RisAAL) gozze 52, 2002 601 221d2 Bi5AS A2t Quet 22 qu Bl ugdlsi Vv o, 2¢ 219 spovtcll gt
Aauetell ellet. RisAS AuieiRett «11A AA 520U VRIS ARSIAA 212520 A 52 &s01 RisS zh_e\a( A) el soad AND. L |3y of. 0f Uz 1\ vt 24.03.202€ ol
il vt 53el EAlER)216-EAIEIR)/ABloER Vol N2 Yetdlial il el sRaAlHi 1A B 5 18] o1lA vendd 22 Fasdl Ao uRies 521t oildlet A, Bauteree
RS QueR, $50is staslsaAd Ridls dblzs o MNA/YS sAAA B, Yol S0 SSAs St A(dR05 dBls ot 20 ot2teilAet RioeIend 2as?. 21
Ri50$ AuierRet HR1I5A ARSI Ag el B Y “qali 87, “¥ D el “I D ol €2 AU.0¥.20E el A AR a0 2 20.30 alldl2Ai (B0 a0 A5l v Qats\s
a2 4ell q. AALd Y32 B2rere (2dIER al ANRAEIR), 2. AL BATE (B2rctie (AE-LdIER el dl2AcIR), 3. aglldal 3eg vl aeudd 8. dell oA 3ot 2w
Barcrie AALA (EAlElR Aa dMAeIR) udel $sos siasulad ARMRN; dailes, RisAS Qeierall ocusl 254 3. diat [&oidl 8:
M,50,89¢.u3/- (3R uRA21 crvt 0186 MR w22 F521AR Uil Auet V21l Y21 ) cllet As1Boe of. FEDBHVSTL0519491 i (2220 Ants01 q0 AL
23/09/202U Hovtt ANy 1¥[0q/204 21l Aell URell ULy B1a ViRl ALkal BiLet 28, [iets)s- 3¢g990.
242 Fasdell [21d Vo M [E21cl 2A2Atact 28A.
LR ol. 302, AR Adsl ¥g.gu ALAL., ollod 3, 208, 2ud ol geu ol geuc, dlS «i.3/A, 2012 ¢i. q0¢, Vot 61621 S
aelldl (Asluage), liRetc A2, digsl 21a (e eldetd12, Bidasde] A1%sul vilet AR ¥ .U LA AUV detl uRe] oliatsii
AR2AL A5 ¢o.ue AL Agg:2NH : Gt : A2 el 309, ER1LL: AR ol. 303, yd: AN 2 VA, uR1: As
Nr3d B (3 1) 31.99,00,000/~ (321 212NAWR AL Y1)
Uolze Holl Bulye (31. i) $sAs siAcCAAA Al 1.4,20,000/ (3R NS @M €21 G Y21 thual&[ LA
clilsoil arsenii SISl il /pudlgn HiRsd #-2,0, 3 4 A SlAclicRt c-ﬂi-ﬂés
_ CIN:U65921DL1993PLC283660
olls ‘ér;ﬁon o4 3. 40,000/ (3[“1:1[ ‘I.ZI\IEI ez “;’al) a X I gada: corporate@ayefin.com, www.ayefin.com
ldioie wNg2/20s2 aatad) olls Qe JARL o s2arel | 1370372028 AURAwAITOU.00 G ALN -gsds gracuuaa & oSl
Bell crslor, siat 1) sa1ct iy cdbilds, aq/A, ude ma, axdey, aiaslAs, selest] (o132 yoict ol 212t Stastioat ABIEsoll
’ Ais Bug, AaRAg=A As 213, eude1d1R-35¥0002 AweSA el el searti wd B 3
Fasdlej FlRael 0¢-0%¥-R0E oll Aoy AV Y AAIUEEL Sucflell 2uvi AgRA A FlActo
cldls, ol aua, 3l Moudl eida,
Hied 2501 oflseefl 2dlgd 2Adlza ysaell eiisell 2diglaell ai@uiall 2u210l A RaA s2alell 21Bet Qld, 5125 H(Eog1 s BuR, Veun
ollsefl 2u 2510l Ysael ol D vt 8. Asly awl adl, amieraR-3ga004
09.08.20”U oll ¥ MBos SAR, uiAH
2Alefl G20l eflsou cusl vy esiell . HiG1, A dot Wil Slell HIAENI A2d
asaeiel del crdu olls 2distaliell cidluiel qu Raziell viez BE asa, viBene '5\&1‘,{{' HoloI2—
; s 3§200§ VA GlEAAIHi A,
Qaetsll ([Adtdai 212(_11 A [?r.lallﬂ e, %sd& 5—[210[[[?2{21({‘ (20 ci'llsilés ($sS5laut), RisaAS Qeleell clmeue.la uel A612 M2, w2l Seerz ARl
www.fedfina.com & Link https://www.fedfina.com/public-notice-for-auction-cum-sale/ Guz st ds01 ANa ([Es : +
N : AW3all 21us s2al [Rcidl
Al [Aeidl 8. siguelysuze, Wilddl, Hee, uBau sa aidln 2 $sois staetlsziaa ANy dil2set 21E15d 211512 sl +6Q C¥¥eU cgcca
MLARA 5ISR - ¢¥3¥90000¢, TAIA 2183 bhavesh.thakkar@fedfina.com il 2ius sedl.
idlui: ¢ [03/0 AQ)/- (Alagd vls1A)
Q2AUI: AIdOIdIR $s0ls staculcac Ad0s cdlllds
AIS21=x As clliles
U ANFR: AEReR Als ABlSs, SASAG Aoer, USHL HIOL, (512 of. 20q Bl 202 (UIZ) CilAZR Adlo?y,
A2t Y 61, VU2l SAOL AN, GllsSEd, HHELAIE, ILVRId-3C00UY.
sliRe a1g1R1: AlERiR1 Als dABRs, 39 H1, dNdoAzt, Netdlzil-q, A0 gesedad AR, 3yolcRiet s,
AR, otcll 3joie- 300 Yoc. 22 S NFNRA: BiAC’, 39 HK1, A2 H([ER AN, @l USet, NGy, HHEIAE- 3¢000E,
Y
ud? [FHAasdlou Apel HiS g-cAY AAnel snSlAn
RisDAL goez2 (ANog1ANc2) (5123, 2002 ot (124 ¢(g) ofl Mdicng) 21 dAtdl RisAA21gBAct A AsoesRAc s StAulcAA
ANz A ARoglioe s RisAE) goedze As2, 2002 601 22142 Fiasdlen dalel 2 -y dAuet <1l
B2l vt 53 EAIER(D) Al YPlIER(D) Ul &R Yolcllal B2l el sAi 1A B S ol veudd 2Ud2 Fasdl BisAS AeieRa AN /uy
52Ad 8, Yell cllls 501 (o1l il 3ovor) RisAS AuielRetl ARIgd A ESIERA dd dlel 8, ¥ o1 el 20iRid EalerR(A) 2ol apileter2(A)
w2l AEReR1 ois RisAS Aiezell oSl 254 (o1 A0ifid Stauai eulcal Hvot) ol dfdld HI2 E.0%.202F ol Ay A 1400 2]l 42.00 AU
€2f101 ‘oA B’, ‘¥ B’ YA ‘Y B’ ol €N A ““ S\ 1A [Eotiott AR’ AR AL B O1lS L Sclioll BEl IR\ %.0% .20 oll Ay ATV
¥:00 AL el B. 2A0iid Frasdlell dsd (Bad vial vicize Hell Bulrle o 2ivifid slauui elaa 8.
54 | EaierR, AN2Aetef Fiasd/eGuel [@d1a A i‘g‘g&g tj’:i‘] oils algeil ougl 254 sius B
ai. oliH VA AL sa AR 2 Baa B 28U (31.4i)
iﬁel.‘-ﬂ: ol. 220/, As Al ¢i. 20, éllil 31 2c0ag0/— ot - sl uAsHRE e
2S5\ Hol. q, Ad «l. 2, 2V, , 5AR . (3R A cm A N Monda oi. :- (+€a)
B A s00d él‘/;:?’ :i? ;;l:’ l‘é‘:ﬁulﬁ:" 3{[3:? 31.2c0qg00/- | &R AsAN w86 | 31.20,000/- (3351 N GOGECIRCE
2ue [ Bilfcada i ’ | (3R2u 21002t y21) (3Rau Nt dada 2uds) :-
a Fraoud VHEIAE-3¢RBAU  vildell  22udR s ez | it adv: | ezt | A 6912 | Jpala.Dilubha@ com
UAAMUIRME | dBi3cpllact Brasdetl dupt eUOL Ael e N P ewRyRl) ataizd st yat) ottt i Gr2a 53
(ne-Eaie) (E2211. a2 : yd : Q2 ol. $l/q0s, el y21) mouURa st 0U-0-3 40l | ongdd oi. :- ccA3¢3E3R
uln : 5Q2 el. /ao¢, Ba : 5A2 . M3 : 49,00 heln .
a0, eBer : A, As. qag.o A, 2l ox.00 WA Nirav.Zaveri@axisbank.com
sQe ol. ¥oq, A2l Hil, ‘Avcgil
AuIEAee’ a3 velldl RidcNaa ettt oo ol uRiE GG ncl
251, [@ice i ARAL A%nsU 39-93 3l ¢38uo/- ' L
A 31 9820%/- Aoudd o, - (+eq)
AL, Net. A, wlletell 2cdo@y 2ucl of. 233 (302 caizN evt2 COCEEIRICE
AR 21 ysp-d-o-3a, aga-| casnool= | o euzaanyzy) | 330000 (3fteu 2l e
a2 Gax A | i (32wt 16 crvt (32w 2t Ascl2t e dada 2udsl -
? R12), 2092320t Vel [Fell Aol 2yyR3Ast GiRaetoll cifvt : Jhala.Dilubha@axisbank.com
B2e1 Gaueud aran usoln e evRY)ell | Al Ascudle
Bradl-21vsle vitdoll et Gaxeus . ¥-0¥-25 > o :- (124 %A
Uil y=1) detisui ya1)
ol vARAA viIdell Fiasdetl dux ANA 1 92,00 AU coo_aquaor | ende .- cear3esgar
oL el (Eoul. Ag:A : Bat2 : nde 2l ox.00 Wl 4 gada vuds -
2\5’ E[E'll?l o2l ﬁl({%d,gd :‘Ylé? EB, Nirav.Zaveri@axisbank.com
U3 : Siaet WA, 2A1S1A
5Q2 . uoc, uiw ch/l,ﬁsmac‘:ji us, 31.933u0/- ottt :- sl usHRiE Men
elex s | oi. 22u3[R), @1cdldl oi. (W2 oi. 3),| q33’u00/- Asll2t 62 viz2dl 31.20,000/- (32w ABruR d‘;“:‘""":;‘j
s (o ooy 2tscit SlaRAD-35¥3Y, dYRld, Ot Vidall| (IRatdz aw uzzARA Y21) (3R2u 2t awt Asaielat ¥ e i St
s [asdoil it eudL Al (BRIl | ollat vz vkl | FiRaieiol cidlvt: | ez YRA)oll | EMRURRA AR Jhala.Dilubha@axisbank.com
(AE-EdIER) aqzl : Gz : AN A Shet yal) ay-ou-2g opetisHi ya1) ot :- [G12a 35AA
llle\w,urlfém 'l AR elf, Gue —Lcﬂ% 2 : 19,00 BN Pu-oe-23 301 ANoudd oi. :- ccRF3¢3832
a(f%:, th‘acllélsré{el Feae L 3004 2l 0x.00 WA Nirav.;ja'}lgfi‘@aa‘:fili;;k.com
5Q2 oi. 30§ A §2 90 odlS . ), 31.92€g00/ ot :- sl uasuRic mat
. ‘R1d21 §2a’° dAlS aelldl 2814, ocls . (3RanAs Mouda oi. :- (+64)
Ut oridland | g2a, WY-dur-diow, aigsl-aezar, Nal el ez | 3t 20,000/ ?“ 1003953/~ coceeoRce
. Gizoll | Fel-vHELdIE VIdeD 221aR Biasdell (31[;{:?:::{ ;l 2l yet) (30 il (z:l:::;l:j: dada 2uds) :-
S@UclOel L GUIL VAL (BReuL. Ayl < yd i‘éi covzyz) | R | evzy20) 0 21) Jha'a‘D""bh?@ax'Sbgglk'mm
fuctond e | SA2oi.20l/30q, Ul : vclls . ofl, GaR N ¥-0¥-2F SgetisHi 3 ot o= ferze 33
) RW-0¥-F 0L Hougd oi. :- €¢RA3¢3E3R
udl o2, EfZHeL : A2 ol 211/30u, 920 ““;‘ : “~°‘fl::"\‘“ ——
A, §Z Al o¥.o0ulAn Nirav.Zaveri@axisbank.com
Biaisa oi. 21/302, 21t ?l\GS studay, 3195830/~ oy - sl uAAsHRIE Me
Aoe orRlld 256 A3, ‘;’l‘;{,dl, asiezt, (3R s cwnt I Moudd of. :- (+64)
. JaRId-3600a% iAol eudR| g a 2 1. 20,000/ . - coceeIRREE
G1ay cnoend daia 31.952€300/ RS EVIR ©9221) 31. R0,
“ Iul:scil et R3oANAA FASdoll dHIH ML A | (3R2u 001 cv sNetyat) (3Ran cu(j[::l 2:1[?:;1 ‘_"“‘k‘ “"I_gl =
’ frae i’lc_!.:eﬂlll syd : 5Q2 oi. A5 /302 tocdlat 62 Fifateiel cidlv: | gonzy21) ett € Jhala.Dilubha@axisbank.com
aNfEiecud iana WBBt : %Az i, 303, 50z oi’ s y2t) ago¥-2E opalsal Wzaudltyzt) otrat - Br2a 33QR
: . , . . RA-09-VAVUL | Hloudd oi. - €¢B3¢353R
A/309, Gar2 : oi. a/30%, et : 2 ‘";‘;:::;3?“ dada g
FAENR . Nirav.Zaveri@axisbank.com
ARal Axnsutye WM. ARl o,
/2002, 0flq9 ofl 28\, €213 M1, 2 31. 20634/~ o3t ;- sl uasuRie e
Hst-2doyy Ad ol. e¢ U4, agy (@a1d (301 A5 At ot \ sccos- Hloudd ei. :- (+eq)
ctAsigHIR A5 .0l a29, ML 25V 0. U0, 3513~ | 3. q0c3uRy/- | ewRoeRAGUAG | 320,000/~ 3[?;&[;[“ e GOCCEOREE
uRllanend Ads]/ [oun-a0sl, Vet (el AHal Bel-asieat,| (Raueaam | 2 uiadauyat) (3fau it zn(slu' ez 22l dada 2uds) :-
s sgaidler A0Sl | A%A-4aRId viidell 2enaR 2R13cRMlad | s evir uizzd | FiRatetell cidlu: | ez yat) ot 8 eﬁi fi’lel 21) Jhala.Dilubha@axisbank.com
(Ae-Raterr)  |Flasdet dat ouwdl sl @R  uliy) a¥-0¥-2%§ geiisui a c__“_ef oot | s o i~ fza 5adl
Ag:RAlI : SiHet wlle, Ul : Sl-q009, AHA 1 99,00 AAH 3 Honda o, - ecu3¢3g3
BdR : SlHat wWle, el3iet : Sl-q003. 3¢ 2fl 0¥.00 AN dida 2udsl -
A '1 ’ . . - Nirav.Zaveri@axisbank.com
A,
2yJzelet A% JRId (FEl-2{Regetdl2,
AlgS1-ANAa, Hv-du A, vl
o121’ dAS velldl, 203y Ad of. 3 U8 ot :- sl usARIE Mal
a3 As2 ¥-2w O, AUy ([Btet- 3. 98000/~ Aoigd . - (+64)
Vdlawas ooflst vl auziiell (3R Atz 3. 595¥9%8/~ coceesRrEE
3L.R0,000/-
awniedet | 3E3cRlR ddell wllet, 2 of. 3¢.50| 3890000/ &V YRl) (afu et (32 cuvt dAda 2udS) -
o | ARueud [ gReud [da ¥q US) ¥/, AAsn ¥¢-uo As.| (Ranzudam | FRaweied v ; ey ©1A2 6vR AR | yhala. Dilubha@axisbank.com
Maygeud ain | A256-coALA. oellot. aggllan: yd| Ade ez yel) Q¥-0¥-3%§ 5 )l% A YAz y21) ot :— 12 1A
:£.00 H{l2Roll As, U : M. ol 33, ANA : 99,00 AAH st W-0c-BUNA | Noudd oi. :- ccW3¢3832
¥3 Vtal ¥¥ASell eudt, Gae : AR <. o) 0%.00 MM e 2udS) -
3¢, ¥0 ol ¥a/US) 3/ oll eudL, EF0L : Nirav.Zaveri@axisbank.com
QM. ol. 3¢, ¥o vta ¥a/AS ¥/a ol
CTETRTRTLEN R
vl onflot AR QS0 ya.co A, ~ .
wle i, 3¢, cliasiH Aot A, vllet BHal 31 e300/~ ql;@iﬁ:?i‘:zm
HsB-2doy A ol. 20/3 WS q, YsBH- (R oz | 000~ 31595320/~ coccesrace
ga Hid onA [ sl [ oun-auingl, Vet Bel-vive, BEl-| 3. ¥e3000/- &R AeRl y2u) 3(‘ & a’u Q2 (3R © a0 dada onds) -
¢ gdl g onay 529, RANA-IARIA  vildell zeld?| (AR | FRaterel il : 2 &R LR Jhala.Dilubha@axisbank.com
. EWR Y1) ol - -
(Re-taterr) |2R13eAAc Brasdoll i UL Mal | e evRyRt) Us-0¥-2% spaiswi Acudl yt) ot - Grza %A
B2eu. ag:M :yd : 9o Mzzel AA :99.00 AAH 99-92-3 40 | oudd oi. - cc3¢3E32
uAMAS, ulH : Wl oi. €, Btz e 2l 0x.00 WA  ddawudd) -
oi. %0, €30l : W2 oi. 3¢. ua.co A Nirav.Zaveri@axisbank.com
SQ2 ol. A/9¥ce AASUL ¥¢.R9 AL,
odls ol. oy, QA atRrALl ARARALY, et 50 uisaBic mal
S1aRid él@[é_talc-ﬂé, HsiH-duasletdlR, 3. 900EY/- RNouda o, - (+ea)
2coy Ad oi. 992/ el 99/3, HSH- (3R A2 e 1. 20,000/ 3L ¥R/~ C0CEEIRICE
usudot 2ABSUY | qzeflan, Hacd-oudodrz  videll| 3t googuo/- weis y2l) ¥ e | (R dide oudd) -
¢ ol / silds UstiAet eiseny adloll H(AS| (3Rauaam | FiRaeoll v : @ izl 612 A6 | yhala Dilubha@axisbank.com
&R Y1) ell N - s
ugaond eQ RelaR R13cNAA FASAol dHiH AL | 2Rl u2uRt Y21) ¥-0¥-25 s caisllyat) ot - (P12 1A
ol [Bzoul. A=A 2 yd : Hafet ol A2 : 92.00 AANH 3 A€-0-U UV | ondd of. - ccW3¢3E32
Al As, ula : ASIRA A A2 ol 2l 0%.00 WlAH gada 2uds) :-
guo%, Baz : As, e@el : 5A2 «i. guoo. NiravZaveri@axisbank.com
¥9.29 AL
wle /crt ‘w/e/ac, Lcﬂa/ ol ase, 2aey ad 31922500/ o o sfl aisuRic meu
ol. u/a, Uf?, 90, A4/ A A2, YSBH- Aoudd oi. - (464
aAdUH AS, (el Ao et [l -oata1R (32‘““ s GMX 3L Ru0aR4a/- (_oc_c_c_s“i_:_c )
Rvagauiz aigeud | vaell [l sizoug BIAEL A Brotl| 5 qapg000- | MR EVRE 31-;0,00':/— (3 & A ool e
o F1AA | Breu [@oRicuy (Al Alaslsll 2euar (3 oz yat) (302wt e g2 D52l ’ :
Fasdetl dHiH eudl vtal (&2 GiRateiol ciflv: | e yz1) ot Jhala.Dilubha@axisbank.com
GroRiga BIAg) | aq:2ila : yd : 9.uo sl22el uAAN As,| el MR YR) as—o¥-2g sperlsal Asdltyzl) ot - (Brea 5
u[%m : el of. a94 Al 99g, Gl : A0t 2 : 92,00 NN 30-0¥-UHVUL | Hougdd ei. :- cCAA3¢3E3R
wleet ', a9¢/¢, eEul : A0 Wi . a S Do gada 2uds) :-
Q9G/g. ¥3.54 AL 0¥.00 " Nirav.Zaveri@axisbank.com
Auetell Cotdarz ARl el (Bl i, RisAlS QuielRodl doiuge A2Q 5 https://www.axisbank.com/auction-retail #i ANA (€S 24 Gisett Hiou Al uetc A242i 2213
22 Wl glesa dlHl2s (AYAL) et Aol https://augeo.samil.infhome At [Eoidl 8.
&Y Olsetl Hioal AR ueLc AeRl 2l A0 d glesat ABNSS (NYA) ot Ao e hitps://augeo.samil.in‘home HiRgd Alstcligot 0.
A uet olie Al 5 1 AL HLL aRfdld HAESREL M2 S1gd 5AAd RisAA2igBRAct 1Y, N Q1A d), detl URLUHA HHi1et B, olls glorisoid o2l
vt : R€.03.202% vlgd vlsid,
AU : HEIIE, LRI AseAlA As dlilds

¢. | qaauo AR ad Wdada 4Ly
s1ad setilcareil Misadanl s
27 223ar U2

g eud) Datiz 2we
2@.+.: IBBI/IPA-001/IP-P00915/2017-2018/11521

Az Al 209, il Az, daa Uga i wd, d.
LB As, ANBLALE, ABAL-3CO0LU.

s3sd : ca.bhavishah@gmail.com

. | aasno Aolegaq Wiased areuy
217 shsa, L mred el

Fasdell [@o1d : 5Q2 oi. 0¥, UEEl HA, Het 3R 2R3RD, wWle «l. vo, Ad «i. ayus,
SegzAens Ad of. axug /A1 A/AS] o, 3st-dun-Rivial, digs) il Bell-daris, ARld,
WetS15-3¢5030 A2t :ycl : viedl o1, Ul : WAy, Bat? : 5A2 oi. 903, €01 : 5A2 ol a0

Ay GuR venda 2cilfia uidien NS0T agy [Rddar? vettcat Hvotell £2 ASd LY, deliRetl clly Ay ysaell
a2l gestiell ardlu Aell s2AAe U1sRHS v, Size, AlTRt a2, N veuda shodlarRl(2l) Gur aeuca
ool RAHASAANGAAR Ysaell seapil Fesel 9 dl, veudd As2ell sax a3(3) ol cdt (G dsm
2iyeludl aeude 0 odlari(2il)/stegell arRterR(A)/stogell UAGIE(A) ott vl 1 uRLIBNeU VA Ris2NS
AA()[zenaz Frasa(al) 03 sifaidl s,

oeudd edRi(2l)/stegell areR(A)/stepell WRER(A) A veuda As2 601 RAHAANASAACA
20 Avil M@l adtR At eud il et Ad Buz veudd RisADs Ad2( A ) ReudR Fiasd(dl) dotéld sat
Hotly sRAIAI A B. A52ell MdLalg 2tdl A $601 ctalal Bl o Brielot S2ot12 el BHelotHi A 61 56112
sluel caldd Xs52 &601 [Fraud Yo a2l ESell Aot Ul oot
ciflui: 2€.03.202§

2201 JfoRId

AQ/- uliga ulsid),
FAH SraculAAd A dlot dlHlEs adl

2l sfied s8R stAccRe cldlds

22 s NN : A G, 21a A, WEteyal [Gsa s, sleudia

L

TATA S€M M1, AR U, HUY — ¥00043, CIN : U67190MH2008PLC187552

s01o0 ollEl2A (2R FHASd HIE)

(15202 goadee Rogleifoz E121), 2002 et (51214 ¢(2) 21 dauidl uRRRe ¥ )

il 212t 3fea elBRiaL stastot dll2sell oA A8l s2etR AR AURISIERA
RisQ21gNet el A5e2g52Ac VNS SlACAAA NA2R Viol Nesleidee B s
R15D34) goeze As2, 00 601 Ua R1sAA2) goze (ANosidNee) (la,
2003 ot (51214 3 201 diAldl SAH 13() 601 UMY 2Azitell GulaL SAA Hidtew oSt
12l 53| EAIERA ANERIHE veUAd 25H ARIAd D ER1oll cidluiall go [Eartoll ViR
U ysddl veuc] ed.

LalelR] 2530l uRd Asdell seai (siesu dt211 Qlatll vt 526l EdIElR Vi &R
oyotcllal el SRAHE AIA B 5 ollA AE SetR veudd [StaHlett S ¢ 2 datdl
RUAA AS2all SAH A3(¥) @601 AHa UM 2Actiell BuallaL sAA AEl o1l eldd
(rasdell soin ag Alel 8.

Ui 53\Al EAIEIR YA NER Yolclial FLAS A1 A\€] ot SRl ALl SAH] 1A B
Ul Fasd A1dal Slguet A€ 22t SRizd 61GRIdL sttstiort A2 SHl ollA veuda
254 AHY Aol URell Y AHA Hidlel slldR1ell difluiell Netd crlley, ALY, Siee ddl2a
Aot 282

RisaS ARA2 ud Avtdal H12 X520l SAH 43 oll N2l SEH (¢) oll N2AUERA U
EEIRo] £llot ElRcHI BUA B,

ot AsL. éqlala(a\{/ Slegeil Histen aldlAell | goponel
. arAeIR(2A)/ &loyi\ RSH HIden
slorR uEGR(A) et | odll2toll ciflu | vt
TCHHF0628000100166636 | [Euseues HSAAIE AUE | 3. 9,8,6¢9/- W-03-
& TCHIN0628000100162677 (éul&la), iAot 31.3,98,¢9/- QW02
& Rusouy Aad . 2,858,398/~ Aisls
TCHHL0628000100160246 (ﬂé—éulsli) 0§-09-0E H¥ul SO

AR -ofl, e s, (e elGu WA, dvdl uda,
MAZIAYRA, HHELAE-3 000K
$ASet: cirp.vipbox@gmail.com

20, | aauou-l AAega- Wiaqa ud
AR WS A 21 BB

1. | el yuras- Sell audu 0¢.0%.20
2. | 3023 asl, % 56 ela dl, san Q) el
24+l Ue san (29 1) A anau(ell) dsa,
oL &4 MFareH Aeudle
4.3, | qolui 302w 2fsd wRR Qe
a3 sd2d seileasdl Miaausl
Al (seuudls AL -uHl)
7. | () wsilfad Sl 2 (31)  https://ibbi.gov.infhome/downloads
(61) 2 g Wik [@ad (o) @y 12l

Guatsd B :

112l el 21 AU AHI A1A B 5 cRAetcl Suell cl oyeld 2%.03.202€ ol Av cdlAsdl vilsAmgAe
clilds ofl sluiRe gerilcdo2ll Anlcay2Net UGl Aol BUEA BN D,
sl oilst mgde dliflds ot 32 el [@d1d oi. 20 AN VRUAA ARtH] UR FodlH
Fcy2Aet WS2AcAol 0¢.08.20¢ oll Ay t2Acll A USEL AMoll ELAIBN AHY YRIdl L SRl
ol 1A B,
steli3a 532 $5d A5G HIEAN FIR1YRIcl 1A AMoll ELRA 2{UR 5] ASA. Vo dHIH
5062 wq, vidl WRe g1 vAdl gASYES HEA gL yR1al 012 el 3 A3 B,
(A51dt o, a2 2 exldd adli Bitddt e 35122 S131 20 #i adl (ady otell) ott 21R15
ulafsel a3 st seal W [@o1d i, 43 2R e21idd el gelledol WsAociiel WS
WRGIRIN Aol uRieoll el A5 B.
w2l el A3l ldll yraledl quddil €59 widt Cet. Ad)/-
g eudl Qaiai 2me
godda ANyt At
sl cilsamgdde dllgs (Alzudznzdl Hi)
2. oi.: IBBIIPA-001/IP-P00915/2017-2018/11521
AR HloAcl 30.08.202¢ AN

cifui: 2€.03.20¢
AU VIUEIIE

Risa0S RNAzA | 202 Fidsd [ 20A Fdasdeil [@d1d : 2R13020lad Fiasdel vel
w2 of. 3 UKL 2A01 U2 oi. ¥-A, AUSU co.9¢ ALH., ‘olidly 2otiNe2’ dAS il
WbugRlAl, sAsEld 2a03y Ad of. £52 US) 2 US) oll2s R oi. 33,18 2l ol. 2euz
A4l Reug U8, Wy-aun-Ae Aol oBeg), Vet [Fel-uteel el 2930t (el
utzel, darid videll 2R13eR0ld Fiasdotl dHi A2, 21ged Hal [&d Auey dt
cudL A (E22il. A2l : yd el of. 301, un wele of. yoll, GaR 1 wele oi.g
AWl o, uoil, e[3tel : € el ulol As

AdugaR snaeuy Ao (RaierR) x| WBY,EUC/ | 23-03-202¢
9940693 0G-09-0F Aislas
e ot atanend Aot (AG-EAIEIR) oo S0

RisAl$ AA2) /2242 Basd)/2NA Basdlell [@o1d : sQ2 «i. a0g, uddl i,
201501 € .Ug AL AMY ot d@ARAA, ot AARAA Vlot, St AdAd, ViER0tl AS)
el e Bl Adddl d1adl 161 s a3 aeildl 2203 eilla Bl /2
21Ad 18] 2d oi. quoo, 21d ¢i. sou, Q%501 920a4 ALl A0 q0caa A Al
223e2Nad dqzizell Biet Mcdlaias weilet u2 oitnAd HY ou: [Aie1212, digsl
(ERto1d12, 295232101 A0t (352 [@Ried12, (el HERuel, dLaRld vildell el
(lasdetl &5, 2102d Vil (. Biasdell Al yd: 202u2Elel As, it sd2
ot 0ll-90q, Guiz: 5Q2 ot oll-aou, eFoL: [Ase

diflut : 2-03-0F
AN : UHEIIE

A€/~ vlgd w5
2121 Siea &16RIA s1acucn dlilds adl

R RoH A [

GROW WITH YOUR OWN HOME

A&l GIBRIa slaaticRi mgde clldlds

sllR2 VG : Y512 of. 2999 Vil Qaq¢, AP ML, aes 35 2ldR, A2 A, «llysl, Biz UEA - 209 304
e ANFNRA : Bog, A2 HIK, oRaRletd &5 Aoz (gl [B1esdl), 1Rt A, @21 s, 24Rd, ARId-361400R
Riussdl caldd : 2321 e12uel - €000¢c00¥2, ViefU AVYA-CITRECAAL

GRIY =1E— cdAlIRlIcll &R cllelzl
galerR w2l 2530l dzidld 12 RisAA219%210t Bial Fl5eg 52101 B SlAcU(SAAA RAA22A Vel Rosllloe w5 RISAAE] goze2e 52,2002 601
Ael elBRidL statete g2 dll2sell BRI5d BRSIEN 1A veudd Ris0S Frasdlel soed Adl wted?, oA aeudd a2 Fiasdlell Wl u
Riaoia saui oA A8 S2et1R §I21 AN S HoUddHI AA B, “ o21i B”, “¥D” Aol “YH B” ol el20) ALL(AS S0V &601 D A Yol [&191l ollA AHNA D,

54 2aieiR() | Ae-Laier(R) [ vielleter() of st . 2a1a2 Biasdoll Rxd Bua “S:la:;;n

. 4 alll21efl ciftul .

o, (cllet A516o2 civt2 [ rvnt) ) 25 [CE (3Manni) (“(g:‘l:ﬂ;'n)

1 cllet : HLPALNSAPU000005015914 | QUutl : Ulciety? (iasd oi. 9e¢, Yol Basd ol 998, 6B o 998,
. sl sfsragi Aot (2AIER) 16-01-2025 | 505 diA, YSIH-FSOIAdR, digsl-seild1e, 4 k4
2. sllaidl allcRioltl Aet (AG-LAIEIR) AReUH : Agel U2, YSIH- 78 45 025 JLaRId-3¢Uq3Y vildell Blasdett dHii eudt 2141 ( 10,67,200/- | 1,06,720/-
gsouade, algsl-aelldz, a3l2012, daRld-3¢uasy. o (@21

2 | eltet : HLPATASCMPO00005013405 / urvat : wizet Rl Ad «i. 2€3¢/q, B12 oi. 99, H2YE-ASHlot
Q. olluieny sald (EAIER), 26.01.2026 [wR, Giollot H2ye, AARAY AS WA, HSBi- . .
2. 4YEet elluuely sAId (AG-EAIELR), & efly, digsi-aiRly, Fal-uieel, Rigyz, 7.50,800- | 75,080/-
3. aiR1Aat elluiieuy sald (AE-EAIER), %3,21,909/- 219RIA-3¢ B0 ViAol BiaSdetl dMiH eUdL A o ’
e AR : Hu2Y2L, e1ElY, Riy?, AaRId-3¢3R50 (&2211.

3 @let : LAIMGRLPCMO000005012924 [ uuit : svt#oto1R 21(cl2t Aots A Naedl, e of. g5, 3 . 2,
Q. g1 suetRielel (EalelR), 14.07.2025 AUBos AR, et usteu 2R3020l, usieu e R, ? Ed
2. Ma1S1Aat u2A A sticrRielell (A6-LalElR), 11 Qz 006/- oI, ARId-38aR¢0 videil Fiasdet axei| 24,18,000/- | 2,41,800/-
cHpic] ARl : ABA WS AS oi. 2, AU o112, = UL A (&R,
VBHe1dIR, JLVRId-3§900¢

4 ot : LAPALNLASMO000005005445 | QUUil : Ulciety? [asd ei. aco/q, aco/R, 9¢o/3, 20U A,
Q. SIIYEUY HWEeUY 218 (EAIEIR), 15.00.2026 | gt 3HER weow, sun-uiasiast, Rusy, z z
2. GlRAGIY E1Y (AG-TAIER), & 21RIA-3¢BRE0 Uildell BlaSdetl dHIHEIL B 10,22,400/- | 1,02,240/-
3. B1cUA ot 22018 (EEIR), 76,53,901/- | Ra2au.
¥. olAERIGHY EA1Y (AC-EAIER),
o] 2Aeti3] : 2013 diRt, UiASLASL, Rigy?, d1oRld-3¢3E

5 | eet : HLKHAMBPSC000005015514  2uvtt : vicuilai wle ol. ¢/USl aolSl S wié-¢, Rrear
. sll 28 Hotpuieny stonel (EalerR) 27.01.2026 |2G3e20 2acy 2d oi. coo/AS-¥, £5 3cll 210t z z
2. slad) ariA et 2AACUE Stoneil (A&-EAIEIR) & 22210t WA, §IRSL AS VHAIR, JaRId-3§439U 19,94,900/- | 1,99,490/-
o] 2Aeti3] : 2¢A 2220t S, VA HAY HE2 WA, 13,91,829/- | vudoll Giasdott dxpieudL Aa B2
AHaIR, JJNRIA-3§A33U

6 | eet : HLKHAMBPSC000005013025 / 2uvtt : vieuila wle o, ¢fUsl aoflsl aqsl wd-¢, Ricar
. sl 232 Hetuieu stenell (2dlerR) 16.01.2026 | 303000) a0y Ad ol. cogSl-¥, g5 Sl 20t Z k¢
2. sllaudl aruAot 2AA6UY stonell (Ae-EdIElR) 215 32 022/- 222101 R, g5t AS WHadIR, dRla-35a3au 19,22,700/- | 1,92,270/-
o] 2Aet3] : 2¢A 2220t S, VA HIY HE2 WA, e vildell Biasdetl dHIHELL A [B231L.
AR, JJNRIA-3535U

(1)
(?)

(3)
EL9RAHI VA BUAA.
(¥)
Biasdlell wlel a2 greys ollsz/uerR Aldl A3 8.
(4)

dl &RAY AeSlaHl A,
(%)
Qi 14 a1él.
(9)
(¢)
(¢)

220 : dRId
vl : R€.03.20:¢

FiRatetoll diflvi B4l A4 : 1¢.0%.20€ oll AY G2 AR.00 A1) Ai¥ Y.00 a2l E2(H2Ulet

(St21d 2os2512iui 2flavia ofls/Ng2 Bial GAHS) Vel SariRll ol s2dlell el didlut U.0%.202% el A AiY Y.00 ddAL AEN B ¥ Gu2 veudd il A gReel
AReU ol S2clletl 262, g1 el Bell dlZlvt Ugl HOL 2052 AL 2052 NI HAA Vel AEVIoRRIIR 2€ S VA, FAHS| U SIY Y YSAAAi 1A «1él.
Giasdeil ¢ils/2153 viadiell difui (6AY difvt) 29.0% .20 oll Ay Bu VLA AU ALSIA AR 22,00 2l Ul 2.00 AL AEN B. 2052 BR15d BARLSISlell

el 2alelR/A Bl BlloterR/A AALRlell AHA A E19R &l 1A BUAH] A1A B Vel AV AtRLell A Bial [S213ledl (€121 3ot Gur veudd 2eaR

B2l vt SAA EIER(A), A6-LAIER(A) AA VBAER(A) A 5201 Ase, 2002 &601 30 a2 Qe a2 AU 21A B 5 BuR veudd eldR Fasd
RBis0S Aeiera MNA NS s2AAc B, Yell ellfas se1 Al 6lBRIL Stteticrt wded dblds (BAANSVANA) RBisS Auietzel AR5 ARISIAR ag dled
B, “Yof o2 B”, “YD” Yol “Y B” oll £ll2A, ARUILL S B11AA Vil ARIRLedl diFlut ugal A6t 6IGRIL Sttetiert ugde dlil2sell y2 Y2l ousl 253 ysdaHi aaA

2elaR Fiasd 2ol Gl 2es226 dAdHi A, N5 AHRFd ARSI goz A (11016 HoE@) vtudied Bietid 65 8121d 8. veude Fiasd Axid Budell 26 (Bud

ARAAASWNAC Guz veudd Fasd uz ousl stguet ousl Qe HiE vdoerR ot2l, Fasdsil “arli 87, “¥ 8” Aol “YH 8 ol t20l 621 ScAIMi AlA.

(33105 5152 55c ‘A6l EIBRIdI SR Mede AIHIZS’ ol dRSLIHI Alcl NeA.

&1y QRetell [@d1d R ARl el (12l [Blaud 2os? S1ii vuda 8. 2es2 513 Bur vedd v AANA Bucotél 8. A5 ARSI o526l diSluietl cotlel A2t
ollSlatell 212l el [S1ul3i S2512011 Slguel 65| VielHd AN 8. gy (1l Vel ollSlatell ot Adl il (st21:) 212 313 Autiell Yatsid Aat [@eidl 8. agy (@21l
=2, BRigd BRIl Gu veudd B St ARetH] U 2US s2al [Acidl 8.

A€/~ vftigd uiEsd
Aeat 6lBRid1 stAclcA MyAR dlHlEs




THURSDAY, MARCH 26, 2026

WWW.FINANCIALEXPRESS.COM

: FINANCIAL EXPRESS

ORKLA INDIA LIMITED

{(farmedy known as “Orkda India Private Limited”)

/.O r kI a Registerad Offica: No.1, 2nd and 3rd Floar, 100 Faet Inser Ring Road,
Ejipura, Ashwini Layout, Vivek Magar, Bengaluru-560047, Kamataka, India
INDIA  Tel+91604081 2100; CIN: L15136KA1996PLCO21007
Email ID; company sscretary@orkizindia.com, Website: www.orklaindia.com

POSTAL BALLOT NOTICE

Members ara heraby informed that pursuant to the pravisions of Section 108 and Section 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the Act”) read with Rule 20 and 22 of the Companies (Management and
Administration) Rules, 2014, as amended from time 1o time, {“the Rules), Ganeral Circular Nos. 1472020 dated Apri 8,
2020, 1772020 dated April 13, 2020, read with other relevant circulars, latest being 072025 dated September 22, 2025,
issued by the Ministry of Corporata Affairs ("WMCA Circulars’), Secretanal Standards on General Meatings issued by the
Institote of Company Secretaries of India, and any other applicable laws, rules and reguiations (including any statutory
modificalion{s) or re-anactment{s) thareod, for the time being in force), the approval of the members of Orkla India Limited
["the Company™) iz sought for the following special business by way of remote e-voling {e-voting”) process

Item No. Description of the Resolution

1 Approval for the Remuneration payable to Mr, Atle Vidar Mage! Johansen
(DIM: 01361367), Chairman of Board and Mon-Executive Director

Type of Resolution
Cirdinary Resobulion

In accordance with the MCA Circulars, this Postal Ballot Motice ("Notice™). indicating, inter alia, the process and manner of
remiate e-voting, has been sant on Wednesday, March 25, 2026, through electronic mode to the Members whose names
appeared on the Register of Mambers and List of Beneficial Owners as on Friday, March 20, 2026 (“Cul-off Date”)
received from the Depositories and whose e-mail address is registered with the Company/Depositories. A person who is
not a Member as on the Cut-off Date shall fraat this notica for information purpose only. Mambars ara raquirad fo
communicate their assent or dissent through the remate a-vobing system anly, The Company has engaged the services of
Mational Securities Depository Limited (*NSDL") for the purpose of providing e-voling facility 1o all its members. The e-
voling faciity will be available dunng the following period:

Day, Date and Time of commencement of e-voting period | Thursday, March 26, 2026 from 9.00A_M. (15T
Day, Date and Time of conclusion of e-voling penod Friday, April 24, 2026 a0 5.00 P M. {1ST)
Cut-off Date Friday, March 20, 2026

The e-voting module shall be disablad by NSDL Immediately after 5.00 PM. IST on Friday, April 24, 2026. Cnce the vole
on the resolution is cast by the Member, the Member shallnot be allowed to change it subsequenthy.

The detailed instructions for e-voling are provided as partof the Motice which the Members are requested to read carefully
before casting vote, The Mofice along with the Explanatory Statement thereto can be dewnloaded from the Company's
websita at www.orklaindia.com The same is also available on the website of the stock exchanges www baaindia.com
and waw.nseindss,com,

Process for those Members whose emadl |1Ds are not registered with the depositories for procuring user I0 and password
and registration of e-mail ids for e-voling for the resalution st aut in this nofics:

1. Shares held in demat mode, please provide DPID-CLID {16 digit DPID + CLID or 16 digit beneficiary ID), Mame, client
master or copy of Consobdated Account statement, PAN [selfﬂlaesleﬂ sv:anne:: copy of PAN card), AADHAR

2. Alte-mahveiy. Members may send a request to evmlnuﬁ:nadl.-:nm f:ar procunng user 1D and password for e-woling by
providing above mentioned documents.

3. In terms of SEBI circular dated Dacember 9, 2020 on e-Vioting facility provided by Listad Companies, Individual
Members holding shares in demat mode are allowed fo vote throwgh their demat account maintained with Depositories
and Depository Participants. Members are required o update their mobile number and email 1D correctly in thair demat
acoount in order fo acoess e-Voling faciity

The Board of Directors of the Company ("the Board”) has appointed Mr. Pramod SM (FCS No. 7834, CP Mo 13764)
ar failing him Mr. Biswajit Ghosh (FCS No.: 8750, CP No.: B239), Pariners of Mis. BMP & Co. LLF, a Praciicing Company
secrataries firm, Bangalury as Scrutinzer for conducting the Postal Baflot and e-wvoting. process in a fair and
iransparent manner

The Scrutinizer will submit his report to the Managing Director & Chief Executive Officer, or fo the Company Secretary &
Compliance Cfficer ar to any other person authorized by the Chairman after the completion of seruting of e~voling, and the
result of the voting by e-voting will be announced withén two working days from conclusion of the remote e-voling pericd for
the: postal ballot, The results along with the report of Scrutinizer shall be displaved on the Company's weabsiie
wwnworklaindia.com), the website of the M3DL at www.avofing nsdl.com and on the websita of the Sfock Exchanges on
mrmthe equity shares of the E-::-mpang,-arelusted1 e BSE LImiLed al www.bseindia.corm and 1he Mational Stock Em:ham_';e
Office of the cm-ru:.ang,r. The Tean:-luhﬂns. If paSSEd by the requisite majority, shall be deemed to have been passed on
Friday, April 24, 2026,

I case c:ufan:,r queries, you may refer the FraquenUyﬁ.shed Questions (FAGQS) for Memhw.: and a-voling user manual for

Me. Falguni Chakraborly, Deputy Manager- !'-.IEDLam_-..;-:-J _g@n |:|I com

By the order of the Board of Directors

For Orkla India Limited
{formerty known as “Orkla India Private Limited")

Kaushik Seshadri
Company Secretary & Compliance Officer
ICSl Membership Mo.: A41800

Date: March 26, 2026
Place: Bengaluni
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Rashi Peripherals Limitsd

RASHI PERIPHERALS LIMITED

CIN: L30007MH1980PTCOE1039
Registered Office; Ariisto House, Sth Floor, Comer of Telli Gali, Andher (East), Mumbai - 400 080
Tel: +91-22-61771771, E-mail: secretarial@rptechindia.com, Website: www nptechindia.com

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

Motice is hereby given that in compliance with S2ction 110 and Section 108 of the Companies Act, 2013 and rules mads
thersunder, read with General Circular No. 0372025 dated September 22, 2025 and other appiicable circulars issued by
Ministry of Corporate Affairs (MCA) and Circular No. SEBVHOYCFD/PoD-2/P/CIRI2023/167 dated Ociober 07, 2023 and
SEBIHQICFDYCFD-PoD-2P/CIR2024/133 dated Uctober 03, 2024 issued by Secunties and Exchange Board of India
(hereinafter collactivaly referred to as “the Circulars™), or any further amendment or modification thereof from time o time,
Rashi Peripherats Limitad {"the Company”) iz seeking consent of the Members of the Company through Postal Ballod, by
woting thrawgh electronic means ("remote 8-Yoling™) ondy,

The Company has completed the dispatch of the Mofice of Posial Ballol comprising of the resclution{s} slong with the
explanatory statement thereto on Wednesday, March 25; 2026, only throwgh alectronic mode to the registered e-mail
addresses of the Members of the Company, as on Friday, March 20, 2026 ("cut-off date”). Further, the Members whosa
e-mail addrassas are not registarad and who wish 1o receive slactronic copy of the Natice of the Postal Ballat can send their
request o the Company on secretanal@miechindia.com,

Thesaid Notice of Postal Ballot is also available on the Company's website at www.rptachindia.com and on the wabsite of
the Stock Exchanges, ie., BSE Limited and National Stock Exchange of india Limited at www.bsaindia.com and
wwiw.nseindia.com, respactivaly, and on the weabsite of MUFG Intime India Private Limited {Insta Viota), Reqistrar and
Transfer Agent of the Company at hilps finstavote Ankintime.co.in,

Aperson, whaosa name is recorded in the Registar of Members of the Company and/'or in the Register of Banaficial Cwners
mainfained by the Dapasitorias as on the cit-off date shafl only be antitled o cast their vote through remata a-Voting. A
parson wha is notamember as on the cut-off date should freat the Notice for information purpose onby.

Instructions for remote &-Vating:

The remole e-Valing facility to enabie the members to cast their vole in electronic mode is provided by the Company
through MUFG Intime India Private Limied (Insta Viote), Registrar and Transfer Agent (RTA) of the Company, Members
maly cast their voies during the remote e-Voting peru:u:l mentioned I'rerem hefuw

’T El':nm!'r'len:emnt of e-Voting 9:00 a.m, [IS-T] on Thursday, March 26, 2026
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End of e-Voting 5:00 p.m. (IST) on Friday, April 24, 2026
The remote a-Voting will not be aliowed beyond the aforesaid date and time. The necessary instructions for remate
e-\oting have been set out in tha Motice of Postal Ballot, Al the Individual Members may cast their vola electronicalty tough
ramole e-Vobing by way of single login credential through their demal accountsiwebsites of Depositories/Dapasitory
Parlicipants (DPs), All the Members ather than Indwvidual Members holding shares in demal mode may cast their vote
ehectranically throwgh remole e-\Voting platform provided by RTAthrough Insta Vabe af hitps;inslavate inkinfime.co.n.
Manner of registering e-mail address and other KYC details:
Maembers having shares in Demat form whose e-mail addresses and other KYC are nof registered may update by
contacting respective Depasitory Participant ("0P") and registaning e-mail addrass, mobila nrumber and other KYC datails
in Darmat account, as per the process advised by tha DR,
Mrs. Ragini Chokshi (FCS 2380, CF No. 1436), of M/s. Ragini Chokshi & Co., Practising Company ‘Secretanes, 18
appointed as the Scrutiniser to conduct the Postal Ballot through remote a-Violing process in fair and transparent mannes.
Result of tha remoda a-Vofting will be dectarad within two working days from the end of remote e-Voting pariod by placing it
along with Scrutiniser's report on the Company's website af www.rptechindia.com and on the wabsite of the Slock
Exchanges. I.e., BSE Limited and National Stock Exchanga of india Limited at www.bseindia.com and www.nseindia.com,
respectively,
In case the Members have any queries or issues regarding the a-Voting facility, they may refer to the frequently asked
questions and e-Yoling manual avalfable at https:instavote linkintime.co.in (under halp section) or can sand a raques! al
gnolicas@in.mpms.mufg.com or contact on: Tel.: (22 48168 6000. Any grievances conneciad with the remate e-Voling may
also be addressad fo Mr_Arvind Bajoria, Company Secretary and Compliance Officer of the Cormpany by sending e-mall to
secretanial@rplechindia com,
Individual Shareholders holding securifies in Demat mode, for any technical issuas refated to login through Depaository may
contact
(i} N3DL by sending a reguest af evoling@nsdl.colin or call at foll free no.: 02248386 7000,

(i} COSL by sending a request at helpdesk svoting@edslindia com or contact at 1800 22 55 33
By Order of the Beard of Directors
For Rashi Peripherals Limited

Sd/-
Arvind Bajoria
Company Secretary and Compliance Officer

Date: March 25, 2026
Place: Mumbai

_.j BCPL RAILWAY INFRASTRUCTURE LIMITED

CIM: L5T109WRB 1995 LCOT 3801

Registered Office: 138, Bidhan Sarani, 4th Floor, . West Bengal,
India, Phone: 033 2249 0086 / 1814, 98740 1 - 41 B401;
Webhsite: www beril.com: Email: inmvest

POSTAL BALLOT NOTICE AND
E-VOTING INTIMATION TO MEMBERS

Mamoars are heredry infiormad that pursuant ke Section 110 and 108 of the Companias Act
2003 (he Acth resd wilh Rube 20 and 22 of the Compenias (Management and
Adminstration) Rules. 2014 and Regulathon 44 of the SEBI [Listing Otligations and
Dhsclosure Bequirements) Raqulations, 2015, MEA circulars and other applicable laws for
ther fime beang in foroe, the Company i pleased io offer remobe g=vobing Sacility Tor is
rermbears Lo enable tham bo cast their voles electranically for ibem of business mentioned in
Postai Ballot Mobice, with the halp of Cantral Dapositany Sarvicas Lim#sted (CDELL The
Comgpany has sent Posial Baflol Molice throwgh email only on Wadnesday, March 25,
2028, o all ihe Members, whose narme appears on (e Regsler of Memgars! Lisd of
Beneliclal Creiners, as on tha relevant dabe | e Friday, March 20, 2026 {"cul-off date’},
Mambars who have not registared thee a-mail address are mguestad to egister the same
with Ihe Depasitory Padicipaniis) where they mainlain Bweir demal accountbs: Physscsl
coples of the Postal Ballot Motice are not Belng semnt o the mearmibers whoss Emall 10s are
not registared, The commumication of the assent or dissant of the mambars would only
Eakoe place through the a-voling that shall commence o Fridan, March 27, 20265 o 200
a.mi. and shall end on Saturday, April 25, 2026 at 5:00 p.m.
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Dwatads of Resalution . Be-appointment of BMr. Sudipta Humar Mukherjee
(DM 09022104} a5 the MNon-Execulive Independent
Chrechor

Typa of Rasoiuton : Special Razolubion

Cuit-oll cate lor debermining | Friday, 20th March 2028
eligitsiity for @-vating

E-votmng siart date and trme © Friday, 27t March, 2026 at 02:004.M (15T

E-valng end date and time - Satunday, 25thApel, 200298 8105200 BM. (15T}

Tha Board of Directors of the Company has appointed CASudhé Kothen (Membership Ma.
OET5E5), Chartered Accosdants, Sudhir Kothar & Associates, as the Scrufingzer for
conducting Peslal Ballol process (e-voling) In & fair and ransparent manners Mermibers ars
raquestad fo nobe that exarcissang of e-eotirg shall not ba afldwsd beyond said date and
timeie. Saterday, Apri 25, 2026 after 5:00 p.m
i cage of any grievancas redarding Poslal Balls! e-vabing, you may refer the Frequenlly
Asked Cuestions ('FAQY) and e-wvoling helpdesk section of send & reguest at
helpdask avosingi@icdsindia.com or contact st il free no 180021 09511
Thie Poslal Badlal Mobics has been uphsadad an tha Companmy's website e, wasacberil, carm
aswellas anlhe websia of COSL Le. wenwcdsEndia. com.
Tha Results of Postal Bafiat and e-voling will ba deciared on or befara Monday, April 27,
2026 and the resdlls, alopgwilh the Scrulinizer's Reporl, will be asailable ono the
Crmgany's wabsiba e, wiwal Bonlcam
By ordar of tha Board of Directors
For BGPL Railway Infrastructure Limitad
Sdi- Devshres Sinha
Company Secrefary & Complisrce Offscer

Flaca- Kolkata
Dade: March 25, 2026

“"IMPORTANT™

WWhiilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

FORM A
PUBLIC ANNOUNCEMENT
[Under Ragulaton & of the Insolvency and Bankrupicy Boand of India

{Insolvency Resolufion Procass for Corporale Persons) Regudalions, 2018)
FOR THE ATTENTION OF THE r'F!EDITf‘IFt". E'F YFP BEH PRIVATE LIMITED

1. | Name of carporats dbtor | VFP HDI PRIVATE LIMITED
2, | Date of incorporation of corparate debtor | HIZI.'_L'E1J_2_'E!1-¢_ ) -
R hulmr*,' vnder which sarporate debbar | Registrar of Comganies Ahmedabad- Gujarast
| 15 incomorated | registened | - -
4. | Caorporate Idardity Mo, f Limitad Llahul}' LIE‘!IIIEIIIGJE"MJIPTCD?EEW
Idantification Mo, of comporeis deblor
0. | Addressof e regisiered office and 158, Garga Jamna Socedy, Wr. Hanumani
principal office {if any) of corperate dedton Templa, Pancheat Aea, Bonsana, Kalol,

| | Guparal- 382721
G. | Imsalvency commencemant date i | CIRP was inifiated vide arder dated
raspact af carporate debtar | 24032026

7. | Estrmated date of closuma of insolency | 20009203
rescition process
B. | Name and registration numbsr of tha M=. Bhawi Shreyans Shah
insohvency professional acting s inferim | Reg. No: IBBIAPA-O0 AP-PI0S 52017
| resoiution professional | 20BN
9. | Address and e-mad af the inkapm | Address: C 201, Embassy Apol near Kalay
rascillicn prolessional, s ragisterad | Petmlpump, O W 5 Road, Ahmadabad,
with the Board | Gujarat, 380015 Emall: ca. bhavishahi@gmail.com
10.] Ardress and e-mad % be used for Address. 5B, Vardan Complex, Near Vienal
correspondences with the intarm Hiousa, Lakhudi Cindie, Novsangpura, Shrmadabad
ragoiticn professional - 360005 Email- cirp.vipbaxi@gmail.com
1. Lasl r.lat-e far s mission nfdams | 08 [:4 076
12. | Classes of credilors, I any, under clausa () | Nol appicable
of sub-seckon 18A) of sadfon 21, a=carained
| by the intarim rescludion profassional
13, Names of In&nhlerr::'g.' Prodassionals
Kentified i act as Authorized
Rapresentathe of creditors in
a thass (Threa names for each clags)
14,| [.ajl Releyant Forms and -:a:n I‘Il'.j]E b gl:ru'ln'hnrrald:wrlnal:lﬁ
[:1,1 Details of authorized reprasentatives| by Mol Applicabls
| ara available af:
Holice is hereby given that the Natianal ':l:r'r'parrg. Law Tritumal has ordesad the commancamant
al a carporale insohvancy rasolulion process of iba YFP Box Private Limited on 24.03.2026.
The cradiors of YFP Box Private Limited sre hereby called wen fo submit their claims with
proaf an or before 08.04, 2026 10 1ha interim resoiution professional &l the eddress menlioned
apainzf entry Mo 10.
The financial creditors shall submit their clzims with preof by electronic means only. All ather
creditors may submit the claims with proof in parson, by post or by efaclronic means.
Afirancial credfor balonging to 6 class, as Ested egainst the entry Mo, 12, shall indicate its choice
af authorized rapresaniative fram among the three insolvency professionals lisked ageinst enlry
Mo 1 sact as avthos zed represeantalive of Iha ciass NAIR Form GA

| ot apphzabie

Submission affalse or misleading procfs of clsim shall Gttrect panaltias. A
Ms. Bhavi Shrayans Shah

Inbarim Ressution Profassional

Diabe: 26,403 7178 VFP Bax Private Limited {in CIRP)

Ragn No.: [BEIIPA-O0AP-PIOS 50201 T-2018111521

Fiaca: Ahmedabad RUFR, vl 10 30,06, 2026

tha saction titled "General Information” baginning on page 32 of tha Lattar of Offer

WEDNESDAY, FEBRUARY 25, 2026 (THE "ISSUE").

Summary of Allotment in various categories is as under:

- BHANDARI HOSIERY EXPORTS LIMITED

Corporate ldentification Number: L17115PB1993PLC013930
Registered Office: Bhandari House, Village Meharban, Rahon Road, Ludhiana, 141007 Punjab, India.
Contact No. : BB720-16410 | Contact Person : Ms. Shilpa Tiwari, Company Secretary and Compliance Dﬂh:er: Email-1D: es@bhandariexport.com | Website: www.bhandariexport.com
("Company” or "lasuer’) was originally incorporated as "Bhandar Hoslery Exports Limited ™ on 25th Novamber 1983 at Ludhiana, Punjab as a Public limited company under the Companies Act, 1956
with the Registrar of Companies, Punjab & Chandigarh, The Corporate |dentification Numbaer of our Company s L171156FPB1883PLC0O13830. For further details about the Company, pleasa rafer 1o

PROMOTER OF OUR COMPANY: MR NITIN BHANDARI, MS NITIKA BHANDARI, MS KUSUM BHANDARI, MR NARESH BHANDARI AND MR. SURESH K BHANDARI (Deceased)
ISSUE OF FULLY PAID-UP EQUITY SHARES WITH A FACE VALUE OF 1/- EACH ("RIGHTS EQUITY SHARES") OF OUR COMPANY FOR CASH AT A PRICE OF 72.56/- EACH INCLUDING A
SHARE PREMIUM OF 71,56 PER RIGHTS EQUITY SHARE ("ISSUE PRICE") ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 4
(FOUR) RIGHTS EQUITY SHARES FOR EVERY § (FIVE) FULLY PAID-UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDER(S) ON THE RECORD DATE, THAT IS ON

BASIS OF ALLOTMENT

The Board of Directors of Bhandari Hoslery Exports Limited wishes to thank its members and investors for the overwhelming response o the Company's Rights Issue of Equily Shares, which
opened for subscription on Friday, March 6, 2026 and closed on Friday, March 20, 2026 and the last date for markat renunciation of Rights Entiternents was on Monday, March 16, 2026. Out of the iotal
1,622 applications recelved for 9.30,18,667 equity shares, 172 applications for 1,09 886 equily shares wera rejected on Technical grounds, The Total Number of valid applications received wera 1,450 for
9,28,06,781 Rights Equity Shares. Tha basls of allotment was finalized on Monday, March 23, 2026 in consultation with the Registrar to the |ssue and BSE, the Designalad Stock Exchange for the Issue
The Company allotted 9,29,06,781 Rights Equity Sharas (o tha succassiul applicants on Maonday, March 23, 2026. Wa hereby confirm that all the valid applications have baan considerad for Allotmant

CATEGORY No, of valid I.':ﬁ_tFﬁ (including ASBA No. of Equity Shares gir;-;aptad No. of Equity Shares an::::uptm! and allotted Total Equity Shares accepted and allotted
applications) received and allotted against Entitlemeant (A) against Additional applied (B) (A+B)
Non Renouncees 1,446 7,01,25,845 2,25,28,986 5.26,54.831
Renouncees ] 2.51,725 225 2,511,950
Total 1,451 7,03,77,570 2,25.29,211 9,29 06,781
Infermation regarding Applications received (including ASBA applications received):
CATEGORY Applications Received Equity Shares applied for Equity Shares allotted
Number % Number Value (Rs.) %o Number Value (Rs.) b
Non Renouncees 1,617 99.69% 9.27.64,7T17 23,74, 77,675.52 99.73% 9.26,54,831 23,71,96,36T .36 99.73%
Renouncees 5 0.31% 2,51,950 6,44,992.00 0.27% 2,51,950 6,44,992.00 0.27%
Total 1.622 100.00% 9,30,16,667 23,81,22,667.52 100.00% 9,29,06,781 23,78,41,359.36 100.00%

NSDL & CDSL on Tuesday, March 24, 2026.

"Disclaimer clause of BSE" on page 88 of the Latter of Offer

Intimations for Allotment/refundirejection cases: The dispatch of allotment advice cum refund intimation, as applicable, to the investors has been completed on Wednesday, March 25, 2026, The
instructions to SCSBs for unblocking funds in case of ASBA Applications were given on Manday, March 23, 2026. The Listing application was filed with BSE on Tuesday, March 24, 2028. The credit of
Rights Equity Shares in dematerialized form lo respective demat accounts of allottees was completed on or about Wednesday, March 25, 2026, by NSDL and CSDL respectively. The trading in the
Rights Equity Shares issued in the Rights Issue shall commenca on BSE and NSE upon receipt of respective trading permission. The trading is expecied to commeance on or about Friday, March 27,
2026, Further, In accordance with SEBI circular bearing reference - SEBYHO/CFDIDILZ/CIRPIZ2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been sent to

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED FORM
DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It Is to be distinctly understood that the permission given by BSE should not, in any way, be deemed or construed that the Letter
of Offer has been cleared or approved by tha BSE, nor does it cartify the correctness or complotenass of any of the contants of the Letter of Offer. The investors are advised to refer to the text of the

Unless otherwise specified, all capitalised terms used herein shall have the sama meaning ascribed to such terms in the Letter of Offer

Bhandari Hoslery Exports Limited

Contact No: B8720-16410

Contact Person: Ms, Shilpa Tiwarl, Company Secretary and Compliance Officer;
Email-lD: cs@bhandariexport.com,

Website: www.bhandariexport.com

Registered Office: Bhandarl House, Village Meharban, Rahon Road, Ludhiana, 141007 Punjab, India

REGISTRAR TO THE ISSUE

MUFG Intime India Private Limited (Formerly Link Intime India Private Limited)
C-101, Embassy 247, L B 8 Marg, Vikhroll (West), Mumbai 400083,

Maharashtra, India Contact Person: Shanti Gopalkrishnan Tel: +81 810 811 4840
E-mail: bhandariexport. nghts2026@in. mpms. mulg.com

Investor Grievance 1D; bhandariexport. rights 2026 in. mpms. mufg.com

Website: www. in.mpms.mulg.com

SEBI Registration No: INROOODD&L058

“Terms of the Issue” on page 93 of the Letter of Offer.

Date : 25-03-2026
Place ; Ludhiana

Invastors may contact the Registrar or the Company Secratary and Compliance Officer for any pre-issue or post-lssue related matters. All grievances relating to the ASBA process may be addressad o
the Registrar to the [ssue, with a copy lo the SCSBs (in case of ASBA process), glving full detalls such as name, address of the Applicant, contact numbers, 8- mail address of the sole/first holder, demat
account numbar, numbear of Rights Equity Shares applied for, amount blockad (in case of AS8A process) ASBA Account number and thie Dasignatad Branch of the 5C58s where the Application Form or
the plain paper applications as the-case may be, was submitled by the Investors along with a pholocopy of the acknowledgement slip (in case of ASBA process) For details on the ASBA process see

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHR THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.

For Bhandari Hosiery Exports ‘I"a:!l:ﬂ

Shilpa Tiwari
Company Secretary and Compliance Officer

Disclaimer: The Letter of Offer is available on the website of SEBI at www.sebi.gov.in and the Stock Exchanges whera the Eguity Shares are listed L.e. BSE at www.bseindia.com and NSE at
wwiw.nseindia.com. Investors should note that investment in equity shares involves a high degree of risk and are requasted to refer to the Letter of Offer including the section “Risk Factors” inning
on page 20 of the Letter of Offer. This announcement has been prepared for publication in India and may not be released in the United States. This announcement does not constitute an offer of Equity
Shares for sale in any jurisdiction, including the United States, and any Equity Shares described in this announcemant may not be offered or sold in the United States absent registration under the US
Securities Act of 1933, as amended, or an exemption from registration. There will be no public offering of Equity Shares in the United States.

E2E Networks Limited
EH CIN - L72900DL2009PLC341980
Uppal Genesis, A-32 Block-B,
Mohan Cooperative Industrial EstateBadarpur,
New Delhi-110044, Phone No. +91-11-4084-4964

Email: investors @e2enetworks.com, Website: hitps:/iwww.e2enetworks.con/

NOTICE

Members are hereby informed that pursuant to Section 108 and Section 110
of the Companies Act, 2013 (“Act”), read together with Rule 20 and Rule 22
of the Companies (Management and Administration) Rules, 2014, Regulation
44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“SEBI Listing Regulations”),
Secretarial Standards -2 issued by the Institute of Company Secretaries of
India on General Meetings (“SS-2”), the relaxations and clarifications issued
by the Ministry of Corporate Affairs vide General Circular No. 14/2020 dated
8th April, 2020, 17/2020 dated 13th April, 2020 and subsequent circulars issued
from time to time, the latest one being General Circular No. 3/2025 dated
September 22, 2025, issued by the Ministry of Corporate Affairs (collectively
referred to as “MCA Circulars”), and other applicable laws, rules and regulations
(including any statutory modification or re-enactment thereof for the time being
in force and as amended from time to time), E2E Networks Limited (“Company”)
has completed dispatch of Notice along with explanatory statement on
Wednesday, March 25, 2026 only through electronic mode to all those members
of the Company whose email addresses are registered with the Company/
Depositories/ Depository Participant(s)/ Registrar and Share Transfer Agent
(“RTA”), MUFG Intime India Private Limited (“MUFG Intime”) and whose names
appear in the Register of Members/list of Beneficial Owners as on Friday, March
20, 2026 (“Cut-off Date”). The requirement for sending physical copy of the
Notice and postal ballot form along with pre-paid business envelope, has been
deferred with vide relevant MCA Circulars. The members are required to
communicate their assent or dissent through the e-voting system only.
Members are hereby further informed that:

a) Following special business is to be transacted by way of passing Special
Resolution through postal ballot by voting through electronic means only
(“e-voting”):

e Appointment of Mr. Karthik Reddy Bezawada (DIN: 02214476), as an
Independent Director of the Company

b) E-voting facility shall commence on Thursday, March 26, 2026, at 9:00 A.M.
(IST) and shall end on Friday, April 24, 2026, at 5:00 P.M. (IST) (both days
inclusive). No e-voting shall be allowed beyond the said date and time.

¢) Only those members whose names appear on the register of members or
in the register of beneficial owners maintained by the depositories as on
Cut-off Date are entitled to cast their votes by e-voting process.

d) The Notice will also be available on the Company’s website at
www.e2enetworks.com, website of the Stock Exchange i.e. National Stock
Exchange of India Limited at www.nseindia.com, and on MUFG Intime’s
website at https://in.mpms.mufg.com/

e) The Company has provided e-voting facility to all its members through the
voting platform provided by MUFG Intime.

f) Aperson who is not a member on the Cut-off Date is requested to treat this
Notice for information purpose only.

In case members have any query(ies) related to this Notice including e-voting,
they may refer the Frequently Asked Questions (“FAQs”) and InstaVote e-Voting
manual available at https://instavote.in.mpms.mufg.com/ , under help section
or contact Mr. Vishal, Team member at Tel: 022 —4918 6000 or email at:
enotices@in.mpms.mufg.com

The Board of Directors of the Company, through a resolution passed by circulation
on March 23, 2026, approved the appointment of Mr. Ankush Agarwal
(Membership No. F9719 & COP No. 14486), Partner of M/s. MAKS & Co.,
Company Secretaries (FRN: P2018UP067700), as scrutinizer to scrutinize the
Postal Ballot process in a fair and transparent manner.

The members of the Company who have not registered their e-mail addresses
may temporarily get their e-mail addresses registered with MUFG Intime. The
members are requested to provide details such as Name, DPID, Client ID/ PAN,
Mobile Number and E-mail Id and also upload the image of CML, PAN, Aadhaar
card & form ISR-1 in pdf or jpeg format (up to 1 MB). On submission of the
shareholders details an OTP will be received by the shareholder which needs
to be entered in the link for verification. It is clarified that for permanent registration
of e-mail address, the members are requested to register their e-mail address,
in respect of demat holdings with the respective depository participant by following
the procedure prescribed by the depository participant. In case of any queries,
shareholders may write to enotices@in.mpms.mufg.com , under help section
or call on Tel no.: 022-49186000. Shareholders may download the prescribed
forms from the Company’s website at www.e2enetworks.com.

Instructions on the process of e-voting, including the manner in which members
can cast their vote through e-voting, are provided in detail in the Notice.

The result of postal ballot shall be deemed to have been passed on Friday,
April 24, 2026, i.e., the last date of e-voting process. The results of e-voting
through Postal Ballot along with scrutinizer’s report through e-voting will be
declared by the Chairman of the Company or any other person authorized by
him in that behalf within two working days and will also be displayed on the
registered office of the Company. The results along with scrutinizer’s report
shall be placed on the Company’s website at www.e2enetworks.com and on
the website of MUFG Intime i.e._https://in.mpms.mufg.com/ besides being
Icom&nunicated to the stock exchange on which shares of the Company are
isted.

By the order of board of directors
For E2E Networks Limited
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Sd/-
Place: New Delhi Ronit
Date: 25-03-2026 Company Secretary & Compliance Officer

Ahmedabad
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{formerly known as “Orkla India Private Limited”)

rk I G Registered Office; No.1, Znd and 3rd Floor, 100 Feet Inner Ring Road,
Ejipura, Ashwini Layoul, Vivek Nagar, Bengahery-560047, Kamataka, India
INDIA Tel: +91 80 4081 2100; CIN: L15135E#19‘93PLCM1W? .
Email ID: company.secretary@orkiaindia.com; Website: www.orklaindia.com

POSTAL BALLOT NOTICE

Members are hereby informed thal pursuant 1o the provisions of Secton 108 and Section 130 and other applicable
provisians, if any, of the Companies Act, 2013 ("the Act’) read with Rule 20 and 22 of the Companies (Management and
Administration) Kules, 2014, as amanded from time fo time, (“the Rules”), General Circutar Nos. 142020 dated April 8,
2020, 17120220 dated Apnl 13, 2020, read with other relevant circulars, |atast being 0312025 dated September 22, 20125,
issued by the Ministry of Corporate Affairs ("MCA Circulars”), Secretanal Slandards on General Mestings issued by the
Institute of Company Secretaries of India, and any other applicable laws, rules and regulations (including any statutory
medification(s) ar re-enacimentis) thereaf, for the time being in force), the approval of the members of Orkla India Limited
{“the Company™) is sough! Tor the following special business by wiay of remats e-vating (“e-voling ") process:

A
(e

Type of Resolution
Ordinary Resolution

item Mo. Description of the Resolution

i Approval for the Remunaeration payable to Mr. Afle \idar Nagel Johansen
(DIN: 01361367), Chairman of Board and Mon-Execulive Director

In accordance with the MCA Circulars, this Postal Ballot Notice ("Notice™), indicating, inler alia, the process and manner of
remalee-voling, has been sent on Wednesday, March 25, 2026, thraugh electronic made 1o the Members whose names
appeared on the Registar of Members and List of Benaficial Owners as on Friday, March 20, 2026 (“Cut-off Date")
received from the Depositories and whose a-mail address is registerad with the Company/Depositorias. A parson whao is
not @ Member as on the Cut-off Date shall treaf this nofice for information purpose onfy. Members. are reguired to
communicate their assent or dissent through the remote e-voling system only. The Company has engaged the services of
Mational Securitres Depository Limited (“NSDL") for the purpose of praviding e-voling facility to all ifs members. The e-
woting facility will be avalabie during the following period:

Dy, Date and Time of commencemeant of e-voting period | Thursday, March 26, 2026 from S.00AM. (IST)
Day, Date and Time of conclusion of e-vating period Fricay, April 24, 2026 245,00 PM. (I5T)
Cut-off Date Friday, March 20, 2026

The e-voting module shall ba disabled by NSDL immediatefy after 5.00 P-M. IST on Friday, April 24, 2026. Onca the vate
on the resolution is cast by the Member, the Member shall not be allowed fo change it subsequently.

The detailed instrucbons for e-voling are provided as part of the Notice which the Members are requested to read carefully
before casting vote. The Notice along with the Explanatory Slatement thereto can be downloaded from the Company's
websile at www.orklaindla.com. The same 5 also avalfable on the website of the stock exchanges www bselndia com
Procaess for those Members whose email 1Ds are not registered with the depositorias for procuring user |0 and password
and regeziration of e-mail ids for e-voling for the resolution set out in this notice:

1. Shares held in demat mode, please provide DFID-CLID {16 digit DPID + CLID or 16 digit beneficiary 1D}, Name, dient
master or copy of Consolidated Account statement, PAN (self-attested scanned copy of PAN card), AADHAR
(seif-allested scanned copy of Aadhar Card o company. secrelary@orkiaindia, com,

2. Atetnatively, Membess may send a request to evoling@nsdl.com for procuring user 1D and password for e-voting by
providing above mentioned documeants,

3. In ferms of SEBI circular dated December 9, 2020 on e-Voting facility provided by Listed Companies, Individual
Members holding shares in demat mode are allowed 1o vote through their demat account maintained with Depositories
and Depository Parficipants, Members are sequired o update their mobide number and email 1D correctly in their demat
account in order bo acoess e-Voling facilily

The Board of Directors of the Company (“the Board”) has appoinfed Mr. Pramod SM (FCS No,; 7834, CP No. 13784)

or failing him Mr. Biswajit Ghaosh (FCS No.: 8750, CP No.: 8233), Partriers of Ms. BMP & Co. LLP, a Practicing Company

Secretanes firm, Bengaluru as Scrutinizer for conducting the Postal Ballot and e-voting process in a fair and

transparent manner.

The Scrutimizer will submit his repor 1o the Managing Director & Chief Executive Officer, or to the Company Secretary &
Compliance Officer or to any other parson authorized by the Chairman after the completion of scruling of e-vobing, and the
result of the vating by e-vobing will be annaunced within two working days from conclusion af the remote e-voling period far
the postal batiol. The results along with the report of Scrutinizer shall be displayed on the Company's website
{www.orkiaindia com), the website of the NSDL at www.evating.nsdl.com and on the websita of the Stock Exchanges on

of India Limited at weww nseindia.com. Additionally, the results will also be placed on the notice board at the Registeraed
Office of the Company. The resodutions, if passed by the requisite majorily, shall be deemed o have bean passad on
Fricay, April 24, 2026.

In case of any quernies, you may refer the Frequently Asked Questions (FAQs) for Members and e-voling usar manual for
Members available at the download section of www.evoting.nsdl.com or call on : 022 - 4886 7000 or =end a request to

By the order of the Board of Directors

For Orkla India Limited
(formerly known as “Orkla India Private Limited”)

Kaushik Seshadri
Company Secretary & Compliance Officer
IC3| Membership No.: A41800

Date: March 26, 2026
Place: Bangaturnu

ORKLA INDIA LIMITED
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Eoshl Periphanals Limited

RASHI PERIPHERALS LIMITED

CIMN: L30007MH1982PTCO51039
Registered Office: Anisio House, 5th Floor, Comer of Telli Gali, Andherl (East), Mumbai - 400 069

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

Molice is hereby given thal in compliance with Saction 110 and Section 108 of the Companies Act 2013 and rules made
thereunder, read with General Circular Mo, 0372025 dated Seplember 22, 2025 and other applicable circulars issued by
Ministry of Corporate Affairs (MCA) and Circular No. SEBIHOICFD/PoD-2PICIRZ0231ET dated October 07, 2023 and
SEBI'HO/CFDICFD-PoD-2/P/CIR/2024/133 dated Oclober 03, 2024 jssued by Securities and Exchange Board of India
(hereinafler collectively referred 1o as "the Circudars”), or any further amendment or modification thereof from time totime,
Rashi Peripherals Limited {"the Company”) Is seeking consent of the Members of the Company throwegh Postal Ballot, by
voding through esectronic means ["remote a-\Voling”) only.,
The Company has completed the dispaich of the Notice of Postal Ballot comprising of the resolution(s) along with the
explanatory stalement thereto on Wednesday, March 25, 2026, only through electronic mode to the registered e-mall
addresses of the Members of the Company. as on Friday, March 20, 2026 ("cut-off date™), Further, the Members whose
e-mail addresses are not registered and who wish to recenve electronic copy of the Notice of the Postal Ballot can send their
requestto the Company on secratariakiirptechindia.com.
The said Nolice of Postal Ballat is also avaitable on the Company's website at www.iptechindia.com and on the websile of
the Stock Exchanges, e, BSE Limited and Natonal Stock Exchange of India Limited &t www bseindia.com and
www.nseindia.com, respectivaly, and on the wabsite of MUFG Intime India Private Limited (Insta Voie), Registrar and
Transfer Agent of the Company at htps./instavate linkintime co.in
A person, whase name is recorded in the Register of Members of the Company andfor in the Register of Baneficial Owners
maintained by the Depositones as on the cut-off date shall only be entitled to cast their vota through remote e-\oting. A
parson wha is not a member as on the cut-off date should treat the Motice for information purpose only,
Instructions for remote e-Vioting:
The remote e-Violing facility o enable the members to cast their vole in electronic mode is provided by the Company
thraugh MUFG Intime India Private Limeted (Insta Vota), Registrar and Tranefer Agent (RTA) of the Company. Members
may cast their votes dunng the remote e-\oting penod menboned hansin balow:
Commencement of e-Voting 9:00 a.m. (IST) on Thursday, March 26, 2026
End of e-Voting 3200 p.m. (I5T) on Friday, April 24, 2026
The remota &-Voling will not be allowed beyond the aforesaid date and time. The necessary instructions for remote
e-Voling have baen set out in the Notics of Postal Batiot. A% the Individual Members may cast their vole elecironically through
remate e-\ioling by way of single login credential through their demat accounts/websites of Depositories/Depository
Participants (DPs), All the Mambers other than Individual Members holding shares in demal mode may cast their vole
efectronically throwgh remote e-Voting platform provided by RTA through Insta Vote at hitps:/finstavote linkintime.co.in
Manner of registering e-mail address and other KYC details:
Mambers having shares in Demat form whose e-mail addrasses and other KYC are not registered may update by
contacting respective Depositary Participant ("0F°) and reqistering e-mail address, mabile numiber and ather KYC details
in Demat account, a5 per the process advized by the DF.
Mrs. Ragini Chokshi (FC5 2380, CP No. 1438), of M's. Ragini Chokshi & Co., Practising Company Secrefanes, is
appointed as the Scrutiniser to conduct the Postal Ballot theough remole -Vieting process in falr and transparent manner,
Resuttof the remode e-Violing will be declared within two working days from the end of remole e-\oting pericd by placing i
along with Scrutiniser’s report on the Company's website al www rplechindia.com and on the. website of the Stock
Exchanges, |.e., BSE Limited and Mational Stock Exchange of India Limited at www.bseindia.com and www.nssindia.com,
respactively,
In case the Members hawve any queres or issues regarding tha e-Voling facility, they may refer to the frequently asked
guestions and e-Voling manual available &l hiips.instavole linkintime oo n (under help section) or ¢an send & requeast al
anotices{in,mpms.mufg.comorcontact on; Tel.: 022 4518 6000, Any grievances connected with the remaote &-Voting may
also be addressed 1o Mr. Arvind Bajoria, Company Secretary and Compliance Officer of the Company by sending 2-mail o
secretanal @ rpiechindia.com.
Indsidual Shareholders holding secunfies in Demat mode, for any techinical issues related to login throwgh Deposstory may
contacs:
(I MNSDL by sending a request al evoling@nsd! oo in o call at toll free ne.: 022-4886 7000,
(W) COSL by sending a request al helpdesk evoting@cdslindia.com or contact st 1800 22 55 33
By Order of the Board of Directors
For Rashi Peripherals Limited
Sdl.
Arvind Bajoria
Company Secretary and Compliance Officer

Date: March 25, 2026
Place: Mumbai

3 BCPL RAILWAY INFRASTRUCTURE LIMITED

CIM: LET109WRB1995PLCOTSE01

Hegistered Uice: 136, Bidhen Saranl, 4ih Floar,
India, Phana: 033 219 ¢85 7 1814, 96745 1

POSTAL BALLOT NOTICE AND
E-VOTING INTIMATION TO MEMBERS

blembars are hereby miormad that purseant to Secton 110 snd 108 of tha Cormpanies Act,
2013 (the Acl) resd with Rule 20 and 22 of the Companies (Managarmsani and
Administration) Rulas, 2014 and Regulation 44 of the SEBI iListing Obligations and
Disclosure Raquirements} Regulaticns, 2015, MEA ceculars and cther applicable laws for
the tme being in foree, the Company & pleasad fo offer memote a-voling facility for Bs
membars to anablethem io cast theirvolas alecirmonically for item of baesiness mentioned in
Poslal Ballat Motice, with tha help of Cantral Depository Senaces Limiled (CDSEL), Tha
Company has senl Postal Balipl Nolice through email anly on Wednesday, March 25,
A, o all the Mambess, whose name appears on (he Register of Membars! List ool
Banaficial Owners, a5 on the relsvanl date i@ Friday, March 20, 2026 "cul=off daie’),
Membears whio have nod regisberad thedr e-mad address are requesied 1o register ihe same
with 1he Deposibory Partcipantds) whene they mainksn hair semat accoanis: Physical
coples af the Fostal Balkot Noties are not besg senl to the mambens whase Emall 102 ars
nod regesterad. The communicatan of the sssent or dsasnt of the members would only
faka place thraugh the e-voting that shall cormmence on Friday, March 27 2026 at 9:0d
a.m. and shall end on Saturday, Apl 252006 &t 5:00 p.m,

Datails of Resolution . Re-appointment of Mr. Sedipta Kumar Mukherjes
(DIN-00022104) 85 the Mon-Execuliva Independent
Ceracthor

Typeof Resolution . Bpedal Resclution

Cut-off dade for determining - Friday, 20th March 2026
aligibility for e-woling

E-wiling start date-and fime © Frday, 27t March, 2026 al 05004 8, (15T

E-voling s dabe and bmie © Salurday, 2500 April, 2026 af D500 PR {1ST)H

The Boaard of Direciors of the Company tas appainiad CA Sudhir Kotha [ Membesship Mo
057585), Charlered Accountanis, Sudhir Kathar & Associales, az lhe Scrutinizer Toe
conductng Postal Balled process (e-woling) na fair and transparanl manner, Membars ana
requesied 1o nole that exercising of e-voling shall nol be aowed beyord said date and
time e, Saturday, April 25, 2026 after 5:00 p.m.
In cese of any prievances regarding Postal Batot e-woting, woau may refer the Fregently
Asked Ouessbons ("FAGY) -and e-wvoling helpdesk sectlon or send a regeest at
halpdesk evotingdiicdslindia.com or contect at bod free no 1800 21 080691.
The Pestal Ballot Modice has been uploaded on the Company's websita La. wwalbenl.com
a3 well as onthe website of COSL e www.cdslindia.com.
The Results of Postal Ballot and e-voling will be daclared on or before Monday, Aprll 27,
2026 and the results. alongwith the Scrdinizer's Report, will B2 available on tha
Company’s websiba i.a. weanw boril.oom,
By ordgr of the Board of Dieciors
For BCPL Railway Infrastructure Limited
Zdf- Pevshres Sinha
Company Sedretary & Compiance Qo

Piace: Kolkatla
Date: barch 25, 2026

FORM A
FUBLIC ANNOUNCEMENT
(Under Reqgufalion § of 1ha insalvency and Banknipley Board of India

{nsalvency Rasaluton Process for Corposale Parsans) Ragulations, 2078)
FOR THE ATTEMTION OF THE CREDITORS OF VFP BOX PRIVATE LIMITED
RELEVANT PARTICULARS

5. | Address of the regi.sl:ared office and

8. | Mame and regisiralion fumber af 1

1. | Last date for subrmission of claims

13, Names of lsohvency Professionals

“"IMPORTANT™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering iNnto any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

1. | kame of corporate dedtor | VFP BOX PRIVATE LIMITED
2. | Data of mcomoration of comporate debior | 30/0172014
3. | Autharly under which corparate deblar | Registrar of Companiss Ahmedabad- Guaral
__| B incorparated fregsterad I |
4. | Corparate |dentity Na. / Limded Lisbikty | UZ1020GJ2014PTCOTRS 16
|dentification Mo, of corporate deblor | - _
158, Ganga Jamna Society, Nr. Hanumang
{ principal office {if any) of corporate debtor Temple, Panchvat Area, Bonsana. Kalgl
. | fujaral- BT
fi. | Insolvency commencement date in CIRP was initiated vide order-gated
| raspadt of corparata debbor 24.03.2026
7. | Estirnated date of dosure of inscivency | 20.09.2026
| rasclulion process
Ms. Bhiavi Shrayans Shah
| megivency professional acting 8s mterim | Reg. No: 1BBLIPA-LO1NP-PO0S 152017
| resohlion peofessiona | a0i1S
9. | Acdress and e-mail of @e inferim Address: C 201, Embassy Appl. near Ketay
| rasobulion professional. g5 regislenad Petalpump. Or. WV 5 Road. Atmadabad,
| Wwith the Brarg | Guiarat, 380015 Emait ca thavshahiEgmall com
10, Address and e-mail by be usad far Address: 9-B. Vardan Complex, Megr Vimal
correspondencs with B intarim House, Lakhudi Circks; MNawangpir, Ahredabed
| resohtion professional | — 360003 Email- Grp vfpbou@gmai.com
| DB04.20E6
12, Classes of credilors, & any, under ciause (b)) Nolapplicable
| of sub-sachion (54) of sadtion 21, astartained
| By the inferim resolution professional | -
Mot applicatle
identified o act as Authonized
| Reprasantative of cradiors n
__|acass(Threenames oreachclass) | 0000
14.| {a) Ralevanl Forms and (g} htipsibbigav mhomaidoanloads
(bi Details of authorzed represenatives’ (b} Not Applicaale
arg awailable af:

hledioe is henaby given that the Natienal Comgany Law Tribunal kas ordared he comenancament
of a comporate instévancy resoiulich procsss of he VEP Bax Private Limifed on 24.03.2026,
Tha credilors of VFP Box Private Limited ara hareby cailed wpon to submit their clams with
peraod an o balora 08.04.0026 10 the Interim resclulicn prolessional af the addrezs menbiorsad
aqain stenlny Mo, 10,
The financial creditors shal submit their claims with prood by eactronic means anly. All osher
creditors may submit the ciaims with preofin person, by postor by alecironic means.
Afmancial creditor belonging o & cless; as sied against the aniry Mo, 12, shallindicateits chaice
of authorized representalive fram smang the three insoivancy professionas listad against endry
Mo, %3 to act = suthonzed representefive of the class MAR Farm CA,
Submiszaan of false or miskeading proofs of daim shall altact perallies. Sdi-
Ms, Bhavi Shreyans Shah
Inerim Rescluticn Professional
VFP Box Private Limited {In CIRP)
Regn Mo.: [BBUIPA-DOTAP-POG SE2017- 201811521
AFA valid 18 30,06 203

Date: 26.03.2020

the section titted “"General Information”™ beginning on page 32 of the Lettar of Offer

WEDNESDAY, FEBRUARY 25, 2026 (THE “ISSUE").

Summary of Allotment in various categories is as under:

- BHANDARI HOSIERY EXPORTS LIMITED

Corporate Identification Number: L17115PB1993PLC013930
Registered Office: Bhandari House, Village Meharban, Rahon Road, Ludhiana, 141007 Punjab, India,
Contact No. : B8720-16410 | Contact Person : Ms. Shilpa Tiwari, Company Secretary and Compliance Officer; Email-1D: cs@bhandariexport.com |Website: www.bhandariexport.com

("Company” or "Issuer”) was originally incorporated as “Bhandari Hosiery Exports Limited " on 25th November 1983 at Ludhiana, Punjab as a Public limited company under the Companies Act, 1956
with the Registrar of Companies, Punjab & Chandigarh. The Corporate ldentification Mumber of our Company is L17115PB1683PLC0139830. For further details about the Company, please refer to

PROMOTER OF OUR COMPANY: MR NITIN BHANDARI, MS NITIKA BHANDARI, MS KUSUM BHANDARI, MR NARESH BHANDARI AND MR. SURESH K BHANDARI (Deceased)

ISSUE OF FULLY PAID-UP EQUITY SHARES WITH A FACE VALUE OF T1/- EACH ("RIGHTS EQUITY SHARES") OF OUR COMPANY FOR CASH AT A PRICE OF T2.56/- EACH INCLUDING A
SHARE PREMIUM OF 71.56 PER RIGHTS EQUITY SHARE ("ISSUE PRICE") ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 4
(FOUR) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARE HELD BY THE ELIGIBELE EQUITY SHAREHOLDER(S) ON THE RECORD DATE, THAT IS ON

BASIS OF ALLOTMENT

The Board of Directors of Bhandari Hosiery Exports Limited wishes 1o thank its members and investors for the overwhelming response to the Company's Rights lasue of Equity Shares, which
opened lor subscription on Friday, March 8, 2026 and closed on Friday, March 20, 2028 and the las! dale for market renunciation of Rights Entitlements was on Monday, March 18, 2026. Out of the total
1.622 applications recaived for 9,30,16 667 equity shares, 172 epplications for 1,09 886 equily shares wera rejecied on Technical grounds. The Total Mumber of valid applications received wera 1,450 for
9,29,06, 781 Rights Equity Shares. Tha basis of allotment was finalized on Monday, March 23, 2026 in consultation with the Registrar to the |ssue and BSE, the Designaled Stock Exchange for the lssue,
The Company allolted 8,29 06,781 Rights Equity Shares to the successiul applicants on Monday, March 23, 2026. We hareby confirm that all the valid applications have been considered for Allotmeant

NOTICE

CATEGORY No. of valid CAFs (including ASBA No. of Equity Shares accepted No. of Equity Shares accepted and allotted Total Equity Shares accepted and allotied
applications) received and allotted against Entitlement (A) against Additional applied (B) (A+B)
Non Renouncees 1,446 7,01,25,845 2,25,28,986 9,26,54,831
Renounceas 5 2,391,725 225 £,51,950
Total 1,451 7,03,77,570 2,2520.211 9,29,06,781
Information regarding Applications received (including ASBA applications recelved):
CATEGORY Applications Received Equity Shares applied for Equity Shares allotted
Number % Number Value (Rs.) % Number Value (Rs.) %
Non Renouncees 1,617 99.69% 9,27 64,717 23,74,77,675.52 98.73% 9,26,54,831 23,71,96,367.36 99.73%
Renouncees 5 0.31% 2,51,950 6,44,992.00 0.27% 2,51,950 6,44,892.00 0.27%
Total 1,622 100.00% 9,30,16,667 23,81,22,667.52 100.00% 9,29,06,781 23,78,41,359.36 100.00%

NSDL & CDSL on Tuesday, March 24, 2026

‘Disclaimer clause of BSE" on page 88 of the Latter of Offer.

Intimations for Allotmentirefundirejection cases: The dispatch of allotment advice cum refund intimation, as applicable, to the investors has been completed on Wednesday, March 25, 2026, The
instructions o SCS5B8s for unblocking funds in case of ASBA Applications were given on Monday, March 23, 2026. The Listing application was filed with BSE on Tuesday, March 24, 2026. The credil of
Rights Equity Shares in demalerialized form to respective demat accounts of allottees was completed on or aboul Wednesday, March 25, 2026, by NSDL and CSDL respectivaly. The trading in the
Rights Equity Shares issued in the Rights Issue shall commence on BSE and NSE upon receipl of respective trading permission. The lrading is expecled 1o commence on or aboul Friday, March 27,
2026. Furthar, in accordanca with SEBI circular baaring reference - SEBI/HOFCFD/DIL2/CIR/P/2020/13 daled January 22, 2020, the requas! for extinguishmant of Rights Entitlements has beaan sanl 1o

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED FORM
DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE]): It is to be distinctly understood that the permission given by BSE should not, in any way, be deemed or construed that the Letter
of Offer has been cleared or approved by the BSE, nor does it cerlify the correctness or completenass of any of the conlenls of the Letter of Offer. The invesiors are advised lo refer to the text of the

Unless otherwise specified, all capilalised terms used herain shall have the same meaning ascribed to such terms in the Lalter of Offer.

Bhandari Hoslery Exports Limited

Contact No: 88720-16410

Contact Person: Ms. Shilpa Tiwari, Company Secratary and Compliance Officer,
Email-iD: cs@bhandariexport.com,

Website: www.bhandanexport.com

Registered Office: Bhandan House, Village Meharban, Rahon Road, Ludhiana, 141007 Punjab, India

REGISTRAR TO THE ISSUE

MUFG Intime India Private Limited (Formerly Link Intime India Private Limited)
C-101, Embassy 247, L B 8 Marg, Vikhroll (West), Mumbai 400083,

Maharashira, India Contact Person: Shanll Gopalkrishnan Tel: +87 810 811 4848
E-mail: bhandariexport. rights2026&in. mpms.mufg.com

Investor Grievance |D: bhandariexport. rights2028@In. mpms. mufg.com

Website: www.in. mpmsa mufg.com

SEBI Registration No: INRDDOOD4A058

“Terms of the |ssue” on page 93 of the Letter of Offer

Date : 25-03-2026
Place : Ludhiana

Investors may contacl the Registrar or the Company Secretary and Compliance Officer for any pre-issue or post-issue related matters. All grievances ralating to the ASBA process may be addressed to
the Registrar to the Issua, with a copy to the SCS58s (in case of ASBA process), giving lull detalls such as name, address of the Applicant, contact numbers, 8- mall address of tha sola/first holder, demat
account number, number of Rights Equity Shares applied for, amount blocked (in case of ASBA process) ASBA Account numbaer and the Dasignated Branch of the SCS5Bs where the Application Form or
the plain paper applications as the-case may be, was submitted by the Investors along with a pholocopy of the acknowledgement slip (in case of ASBA process) For details on the ASBA process sea

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHR THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.

For Bhandari Hosiery Exports ;:ﬁ

Shilpa Tlewnri
Company Secretary and Compliance Officer

Disclaimer: The Letter of Offer is availlable on the website of SEB| at www.sebi.govin and the Stock Exchanges where the Equity Shares are listed |.e. BSE al www.bselndia.com and NSE al
www.nseindia.com. Investors should note that investiment in equity shares invalves a high degree of risk and are requested lo refer to the Letter of Offer including the section "Risk Factors” beginning
on page 20 of the Letter of Offer. This announcament has bean prapared for publication in India and may not be released in the United States. This announcement does not constitute an offer of Equit
Shares for sale in any jurlsdiction, including the United Stales, and any Equity Shares described in this announcement may nol be offered or sold in the United States absent registration under the L.l;
Securities Act of 1933, as amended, or an exemplion from registration. There will be no public offering of Equily Shares in the United States,

epaper.financialexpress.com

Placa: Ahmedabad
E2E Networks Limited
CIN - L72900DL2009PLC341980

Uppal Genesis, A-32 Block-B,

Mohan Cooperative Industrial EstateBadarpur,
New Delhi-110044, Phone No. +91-11-4084-4964
Email: investors@e2enetworks.com, Website: https:/iwww.e2enetworks.com/

Members are hereby informed that pursuant to Section 108 and Section 110
of the Companies Act, 2013 (“Act”), read together with Rule 20 and Rule 22
of the Companies (Management and Administration) Rules, 2014, Regulation
44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“SEBI Listing Regulations”),
Secretarial Standards -2 issued by the Institute of Company Secretaries of
India on General Meetings (“SS-2”), the relaxations and clarifications issued
by the Ministry of Corporate Affairs vide General Circular No. 14/2020 dated
8th April, 2020, 17/2020 dated 13th April, 2020 and subsequent circulars issued
from time to time, the latest one being General Circular No. 3/2025 dated
September 22, 2025, issued by the Ministry of Corporate Affairs (collectively
referred to as “MCA Circulars”), and other applicable laws, rules and regulations
(including any statutory modification or re-enactment thereof for the time being
in force and as amended from time to time), E2E Networks Limited (“Company”)
has completed dispatch of Notice along with explanatory statement on
Wednesday, March 25, 2026 only through electronic mode to all those members
of the Company whose email addresses are registered with the Company/
Depositories/ Depository Participant(s)/ Registrar and Share Transfer Agent
(“BTA”), MUFG Intime India Private Limited (“MUFG Intime”) and whose names
appear in the Register of Members/list of Beneficial Owners as on Friday, March
20, 2026 (“Cut-off Date”). The requirement for sending physical copy of the
Notice and postal ballot form along with pre-paid business envelope, has been
deferred with vide relevant MCA Circulars. The members are required to
communicate their assent or dissent through the e-voting system only.
Members are hereby further informed that:

a) Following special business is to be transacted by way of passing Special
Resolution through postal ballot by voting through electronic means only
(“e-voting”):

e Appointment of Mr. Karthik Reddy Bezawada (DIN: 02214476), as an
Independent Director of the Company

b) E-voting facility shall commence on Thursday, March 26, 2026, at 9:00 A.M.
(IST) and shall end on Friday, April 24, 2026, at 5:00 P.M. (IST) (both days
inclusive). No e-voting shall be allowed beyond the said date and time.

¢) Only those members whose names appear on the register of members or
in the register of beneficial owners maintained by the depositories as on
Cut-off Date are entitled to cast their votes by e-voting process.

d) The Notice will also be available on the Company’s website at
www.e2enetworks.com, website of the Stock Exchange i.e. National Stock
Exchange of India Limited at www.nseindia.com, and on MUFG Intime’s

website at https://in.mpms.mufg.com/

e) The Company has provided e-voting facility to all its members through the
voting platform provided by MUFG Intime.

f) Aperson who is not a member on the Cut-off Date is requested to treat this
Notice for information purpose only.

In case members have any query(ies) related to this Notice including e-voting,
they may refer the Frequently Asked Questions (“FAQs”) and InstaVote e-Voting
manual available at https://instavote.in.mpms.mufg.com/ , under help section
or contact Mr. Vishal, Team member at Tel: 022 —4918 6000 or email at:
enotices@in.mpms.mufg.com

The Board of Directors of the Company, through a resolution passed by circulation
on March 23, 2026, approved the appointment of Mr. Ankush Agarwal
(Membership No. F9719 & COP No. 14486), Partner of M/s. MAKS & Co.,
Company Secretaries (FRN: P2018UP067700), as scrutinizer to scrutinize the
Postal Ballot process in a fair and transparent manner.

The members of the Company who have not registered their e-mail addresses
may temporarily get their e-mail addresses registered with MUFG Intime. The
members are requested to provide details such as Name, DPID, Client ID/ PAN,
Mobile Number and E-mail Id and also upload the image of CML, PAN, Aadhaar
card & form ISR-1 in pdf or jpeg format (up to 1 MB). On submission of the
shareholders details an OTP will be received by the shareholder which needs
to be entered in the link for verification. It is clarified that for permanent registration
of e-mail address, the members are requested to register their e-mail address,
in respect of demat holdings with the respective depository participant by following
the procedure prescribed by the depository participant. In case of any queries,
shareholders may write to enotices@in.mpms.mufg.com , under help section
or call on Tel no.: 022-49186000. Shareholders may download the prescribed
forms from the Company’s website at www.e2enetworks.com.

Instructions on the process of e-voting, including the manner in which members
can cast their vote through e-voting, are provided in detail in the Notice.

The result of postal ballot shall be deemed to have been passed on Friday,
April 24, 2026, i.e., the last date of e-voting process. The results of e-voting
through Postal Ballot along with scrutinizer’s report through e-voting will be
declared by the Chairman of the Company or any other person authorized by
him in that behalf within two working days and will also be displayed on the
registered office of the Company. The results along with scrutinizer’s report
shall be placed on the Company’s website at www.e2enetworks.com and on
the website of MUFG Intime i.e. https://in.mpms.mufg.com/ besides being
fomcrjnunicated to the stock exchange on which shares of the Company are
isted.

By the order of board of directors

For E2E Networks Limited

Sd/-

Place: New Delhi Ronit
Date: 25-03-2026 Company Secretary & Compliance Officer

Pune
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{formeny known as "Orkla India Private Limited™)

Registered Office: No_1, 2nd and 3rd Floor, 100 Feet Inner Ring Road,
Ejipura, Ashwini Layout, Vivek Nagar, Bengaluru-560047, Kamataka, India

Tel: 91 80 4081 2100; CIN: L15136KA19%6PLC0O21007

NDIA
I Email 1D: company secretary@orklzindia. com; Website: www.orklaindia.com

POSTAL BALLOT NOTICE

Members are hereby informed that pursuant fo the provisions of Section 108 and Secfion 110 and cther applicable
provisions, if any, of the Companies Act, 2013 (“the Act™) read with Rule 20 and 22 of the Companies {Management and
Administration) Rules, 2014, a5 amended from time to time, (“the Rules”), General Circular Nas. 1472020 dated April 8,
2020, 1712020 dated April 13, 2020, read with other relevant circulars, latest being 03/2025 dated Seplember 22, 2025,
issued by the Ministry of Corporata Affairs ("MCA Circulars”), Secretarial Standards on General Meetings issued by the
Institute of Company Secretanes of India, and any olher applicable laws, rules and requlations (mcluding any statutory
modification(s) or re-enactment{s) thereof, for the time being in force), the approval of the members of Orkla India Limited
(“the Company™} is sought for tha following special business by way of remote e-voling ("e-voting”) process:

ftem No. Description of the Resaolution

1. Approval for the Remunerafion payable to Mr. Atle Vidar Nage! Johansan
(DIN: 01361367), Chairman of Board and Non-Executive Director

Type of Resolution
Ordinary Resoluton

In accordance with the MCA Circulars, this Postal Ballot Notice (“Notice™), indicating, inter alia, the process and manner of
remote e-voting, has been sent on Wednesday, March 25, 2026, through electranic mode o the Members whose names
appeared on the Reqister of Members and List of Beneficial Owners as on Friday, March 20, 2026 (“Cut-off Date™)
received from the Depositories and whose e-mall address is registered with the Company/Depositories. A person who s
nat-a Member as on the Cut-off Date shall treat this notice for information purpose only, Members are required to
communicate their assent ar dissent through the remote e-voling system only, The Company has engaged the services of
Natbonal Securibes Depository Limied (“"NSDL") for the purpose of providing e-voting facility to all its membess, The e-
viting faciltty will be avallable during the following periad:

Day, Date and Time of commencement of e-voting pericd | Thursday, March 26, 2026 from 3.00 AM, (15T}

Day, Dateand Time of conclusion of e-voting perod Friday, April 24, 2026 at 5.00 PM. [IST)
Cut-off Date Friday, March 20, 2026

The e-voling module shall be disabled by NSOL immediately after 5.00 P.M. IST on Friday, April 24, 2026. Once the vole
an the resalubion s cast by the Member, the Member shall not be allowed to change it subseguantly.

The detailad instructions for e-vating are provided as part of the Notice which the Members are requestad to read carefully
before casting vote. The Notice along with the Explanatory Statement thereto can be downloaded from the Company's
website af www.orklaindia.com. The same is also available on the website of the stock exchanges www.bseindia com
and www.ngaindia.com,

Process for those Members whose email IDs are not registered with the depasitories for procuring user |10 and password
and registration of e-mail ids for e-voting for the resolution set out in this notice;

1, Shares held in demat mode, please provide DPID-CLID (16 digit DPID + CLID or 16 digit beneficiary D), Name, client
master or copy of Consolidated Account statemenl, PAN (self-attested scanned copy of PAN card), AADHAR
[self-atlested scanned copy of Aadhar Card) to company secretaryi@orklaindia.com.

2. Alternatively, Members may send a request fo evotingf@nsdl.com for procunng user |D and password for e-voling by
providing above mentionad documents

3. In terms of SEBI cwcular dated December 9, 2020 on e-Voting facility provided by Listed Companses, Individual
Members hoiding shares in demaf mode are allowed to vote through their demataccount maintained with Depositories
and Depositary Paricipants, Members are requirad 10 update their mobile number and email 1D correcily in their demat
accountin order o access e-Voting facility,

The Board of Directors of the Company (“the Board”) has appointed Mr, Pramod SM (FCS No_; 7834, CP No.- 13784)

or failing him Mr. Biswajit Ghosh (FC3 No.: 8750, CF No.. 8238), Partners of M/s. BMP & Co. LLP. a Practicing Company

Secrataries firm, Bengaluru as Sorutinizer for conducting the Postal Ballot and e-voling process in a fair and

transparent manner.

The Scrutinizer will submit his report fo the Managing Director & Chiaf Exacutive Officer, or to the Company Secrefary &
Compliance Officer or to any other parson authorized by the Chairman after the comgletion of scruting of e-voling, and the
result of the vating by e-voting will ba announced within two working days from conclusion of the remale e-voling period for
the postal baliot The results along with the report of Scrutinizer shall be displayed on the Company's website
(weww orkisindia.com), the wedsite of fhe NSDL at www evoling.nsdl.com and on the website of the Stock Exchanges on
which the equity shares of the Company are listed i.e. BSE Limited at www, bseindia.com and the National Stock Exchange
ol India Limited at www,nseindia.com. Additionally, the results will alsa be placed on the notice board &l the Reqisterad
Office of the Company. The resolutions, if passed by the requisite majority, shall be deemed o have been passed on
Friday, April 24, 2026

In case of any gueres, you may refer the Frequently Asked Cuestions (FAQS) for Members and e-voling usar manual for
Members available at the download section of www evoting.nsdl.com or call on : 022 - 4886 7000 or send a request o
Mr. Falguni Chakrabarty, Deputy Manager- NSDL at evotingi@nsdl.com

By the order of the Board of Directors

For Orkla India Limited
(formerly known as “Orkla India Private Limited"}

Kaushik Seshadri
Date: March 26, 2026 Company Secrefary & Compliance Officer
Place: Bengaluru IG5l Membership No.: A41800

ORKLA INDIA LIMITED

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS
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Rashi Paripherals Limited

RASHI PERIPHERALS LIMITED

CIN: L300O0TMH1989PTCO51039
Registered Office: Ariisto House, 5th Floor, Camer of Telli Gali, Andher (East), Mumbai - 400 069
Tel: +81-22-61771771, E-mail: secretanali@rptechindia.com, Website: www.rptechindia.com

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

Notice is heraby given that in compliance with Section 110 and Section 108 of the Companies Act, 2013 and rules made
thereunder, read with General Circular No. 0372025 dated September 22, 2025 and other applicable circulars issued by
Ministry of Corporate Affairs (MCA) and Circular No, SEBI'HO/CFD/PoD-2PICIR/20231167 dated October 07, 2023 and
SEBVHO/CFDICFD-PoD-2/PICIR/2024/133 dated October 03, 2024 issued by Securties and Exchange Board of India
{hereinafter collectvely referred to as "the Circulars®), or any further amendment or modification thereof from time fo time,
Rashi Perpherals Limited ("the Company®} is seeking consent of the Members of the Company through Postal Ballot, by
voling thraugh electronic means (“remafte e-\oling") only,
The Company has completed the dispatch of the Notice of Postal Baliot comprising of the resolubion(s) along with the
explanatory staternent thereto on Wednesday, March 25, 2026, only through electronic mode fo the registered e-mail
addresses of the Members of the Company, as on Friday, March 20, 2026 ("cut-off date"). Further, the Members whose
e-mail addresses are nol registered and who wish to receive electronic copy of the Nolice of the Postal Ballot can send their
requesila the Company on secretarial@rpiechindia. com.
The said Notice of Postal Ballot is also available on the Company’s website at www.rptachindia,com and on the website of
the Stock Exchanges, ie., BSE Limited and National Stock Exchange of India Limited: at www bseindia.com and
www. nseindia.com, respectively, and on the website of MUFG Intime India Private Limited {Insta Viote), Registrar and
Transter Agent of the Company at hitps./finstavele linkintme. co.in,
Aperson, whose name is recorded in the Register of Members of the Company and/or in the Register of Beneficial Cwners
maintained by the Deposiiories as on the cut-off date shall only be entitied to cast their vote through remate e-Voting. A
persan whao is not a memberas on the cut-off date should treat the Motice for infarmation purpose only.
Instructions for remote e-Voting:
The remate e-Voting facility to enable the members 1o cast their vole in electronic mode is provided by the Company
throwgh MUFG Infime India Private Limited {Insta Viole), Regisirar and Transfer Agent (RTA) of the Company, Members
may casttheir votes during the remote e-Voting period mantioned herein below:

Commencement of e-Voting ] 8:00 a.m. (IST) on Thursday, March 26, 2026

End of e-Voling | 5:00 p.m. (IST) on Friday, April 24, 2026
The remote e-Vioting will not be allowed beyond the aforesasd date and time. The necessary instructions for remote
e-Voting have been set out in the Nobce of Postal Ballot. All the Indivdual Members may cast their vole electronically through
remote e-Violting by way of single legin credential through their demat accountsiwebsites of Depositories/Depository
Participants (DPs). All the Members other than Individual Members holding shares in demat mode may cast their vole
electronically rhrnugh remate e-‘u'ﬂ!m:g platform provided by HT.ﬁ.thruugh Insta Vote at hitps:ifinstavote linkintime, co.in,

Members having shares in Demal form whaose e-maill addresses and other KYC are nol registered may update by
contacting respectve Depositary Participant ("DP*) and registering e-mail address, mobile number and ather KYC details
in Dremat account, as per the process advised by the DP,

Mrs. Ragini Chokshi (FC3 2390, CP No. 14348), of M/s. Ragini Chokshi & Ca., Practising Company Secretanes, is
appointed as the Scrutiniser to conduct the Postal Ballat through remiate e-Voling process In fair and fransparent manner.
Resull of the remote e-Voting will be declared within two working days from the end of remiole &-Voling pericd by placing It
along with Scruliniser’s report on the Company’s website al www.rptechindia.com and an the website of the Slock
Exchanges, i.e,, BSE Limited and Mational Stock Exchange of India Limited at www, bseindia com and www nsaindia,com,
respectvaly.

In case the Members have any quenes or issues regarding the e-Voting facility, they may refer to the frequently asked
guestions and e-Voting manual available at hitps:finstavate linkintime.co.in {under help section) or can send a request at
enolicesi@in mpms.mufg.comor contact an; Tel.: 022 4918 6000. Any grievances connected with the remole &-Valing may
also be addressed to Mr. Arvind Bajoria, Company Secretary and Compliance Officer of the Company by sending e-mail to
secrafariat@rpiechindia.com.

Individual Shareholders holding secunties in Demat made, for any technical issues related ta login through Depository may
contact

(1) N5OL by sanding a request at evolingimnsdl.co.in or call at toll frea no.: 022-4886 T000;
(i) CDSL by sending a request at helpdesk.evoling@cdslindia.com or contact at 1800 22 55 33
By Order of the Board of Directors
For Rashi Peripherals Limited
adi-
Arvind Bajoria
Company Secretary and Compliance Officer

Date: March 25, 2026
Place: Mumbai

¥
_E BCPL RAILWAY INFRASTRUCTURE LIMITED
CIN: LS1109WEB1995PLCOT 5801
Registered Office: 138, Bidhan Sarani, 4th Floor, Kolkata DO0E
India, Phang: L

| POSTAL BALLOT NOTICE AND

E-VOTING INTIMATION TO MEMBERS

hermiers are herety informed that pursuant to Section 110 and 108 of the Companies Act,
2073 dihe Ach) reed wilh Rl 20 and 22 of the Companies (Management and
Administration} Rulas, 2014 and Regulaton 44 of the SEBI {Listing ObSgations and
Disclosure Reguiremants ) Regulations, 2015, BCA circulars and other applicable laws for
the time belng m force, the Company & pleased o offer remate e-vating facility for s
rrembrs 1o anabbe therm 1o casl their voles eladiromically foe bem of business menloned n
Postad Ballot Modice, with the help of Central Depositony Services Limited (CDSL). Tha
Comgpany hes sanl Postal Ballot Motce through emall cnly on Wednesday, March 25,
2026, 1o all the Mermbers, whose nama appeans on the Register of Members! List of
Beneficial Qwiers, &8 of e felevant dabe e Friday, March 20, 2026 "cul-alf date™)
hMambers who have not ragesterad their e-mai address are requested to register the same
wilh the Deposiory Parlicipant(s) where they maintgin thelr demat accounts. Physical
coples of the Poatal Ballot Nodlee are ned belng sent to the members whose Emall I0g ane
ned registered, The communicion of Uhe assent of dissent of the membens would anly
tzka pfaca through e e-yoting that shall commenca on Friday, March 27, 2026 al 5:00
a.m. and shall end on Saturday, Aprl 25, 2026 at 5200 p.m.

Dustais of Resolutlon Re-appodniment of Mre. Swedipta Kumsar Mukherjes
(DINCDOOZ2104) as the MNon-Exsculive Independent
Diractor

Type of Resolution Special Resaludlon

Cral-cif cliate for chebeemining . Friday, 200h March 2026
aligibdity for e-voding

E-vobimg slart date'and tme @ Friday, 27th March, 2026 at 0500 A M. (15T

E-wiiling e date and Hime - Salurday, 2500 &pnd, 20268 #0500 P.M. {15T)

The Board of Directors of the Company kas appoinded CA Sudhir Kaotharn (Membership Mo
057585), Charderad Accountants, Sudhnir Kotharl & Assoclates, a5 the Scrnutinizer for
conducting Postal Baliat process (e-wohng) in a fair and ransparent manner. Membears ans
riqueesbed 1o nold had axercising of u-u:_a:ing shusll nal be-allowed bayond said dabe and
tima ie. Saturday. Aprl 25, 2028 aftar 5:00 pom.
In caes of any grievances regarding Postal Ballot e-woting, you may refer the Fraguently
Agked Ouestlons ("FADT and e-wvoting belpdesk sectlon or send a request at
hedpedesk, evalingiicdsiindia, corm o conlact al fall free no TE00 27058
The Posial Ballot Notice has baan uploaded on the Company's websie e weew boril com
as well 25 on the website of COSL L a. wwew. cdslindia.com:
The Resulls of Postal Ballot and e-vwating will b= declared on of before Monday, &pnl 27
2028 and the resulls, songwilh the Sodinizer's Reporl, will be avadlable on e
Compamy's wabsila e, waw, beril.com
By crder of the Board of Directors
for BCPL Rallway Infrastructure Limited
Sall- Devshree Sinha
Company Secratary & Compliance Officer

Place: Kolkata
Date; March 25, 2026

FORM A
PUBLIC ANNOUNCEMENT _
(Lnder Regulation & of the Insohency ard Bankruptcy Board of India
Inzolvency Resciution Process for Corporate Perzans) Requlations, 2016
FOR THE ATTENTION OF THE "'F.'EEIITI"'FH l!IIF ‘uI'FF Eﬂ}{ PRIVATE LIMITED

“"IMPORTANT™

Ilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

1. | Name of corporate detrtar "|I'FP an PHI'H'ATE LIMITED

2. | Dma of mcorporation of conparate dem-:r 3Llﬂil1 EEI1-1

3 -!l.urﬂurll:.r under which u:::urp::fate diabior '_{FQIEI"EIT of Companies Ahmedaba- Eujarm

| isincorporated | registered

4. Cu:urmrme [deniity Mo, I Limitad Lizkility
Idensification Mo, of corporats daebior

5 | Addressof the registerad office and 158, Ganga Jamna Sociedy, Nr. Hanumanji
prncipal office {if any) of corporae deblon Temple, Panchvali Area, Borisana, Kalal,

U 0MGIZ0APTCOTAS16

| | ‘Gujaral- 384721

B, | Insolversy commencement date in CIRP was initiated vide ordar datad
respach of corporate diblor 24 03 2026

7. | Estimated date of ciesura of insolvency | 20.09.2026

rasaulian PrOCESS

B, | Mame and ragistration number of the ks, Bhavi Shreyans Shah
inscivancy professional acting as infedm | Reg. No: IBBIPA-DDY/IP-PODSS2017-

| resolution professional | 2018111521 _

8. | Address and e-mail of the interim Address: T 201, Embassy Appt. near Ketay
rezolution professional, &3 regisiened Petrolpump, DroV S Road, Ahmadabad,
with the Boznd Gujarat, 30015 Email: ca Shavashahf@gmai com:

10| Address and e-mail 1o be used for Address: 0B, Vardan Enmp:-u Mear Virsal
cormaspondence with the inferam Housa, Lakhudi Cincle, Nawvrangpura, Ahmedabad
| resciution professional | — 0003 Email- cim.vipbox@gmail.com
11, | Last date for susbmission of claims | (.04, 2026

12 | Classes of credilors, if any, under ciause [0)| Mot spplicable
of sub-secton (BA) of secion 21, ascerained
| by the interim resolution professanat
13| Names of Insolvency Professionals
ihantifad to acl as Aulhonzed
Reprasantativa of crasions in
& tlass [Three names for each ciass)
14.| {a) Relevant Forms and (a) hiips Vibdi govinhomeldownloads
(b} Details of authonzed representatives! (bi Mot Applicable
are avatable &t
Notice is hereby given that the Matonat Company Law Tribunal has erdered the commencamend
of g corporata msolvency resciubion process of the WFP Box Private Limited on 24.03.2026,
The creditors of VFP Box Private Limited are hereby cefed upon to submit ther claims with
proof on or before 08042026 1o ihe inferm resolubion professonal at the addeess menlioned
agamsieniry Mo, 10
The fnancial cradilors shall submil their claims wilh proof by glectranic means only. Al athar
creditors may submit the claims with proof in person, by post or by elestronic means.
Afnancial credior belanging o 3 ¢iass; 35 listed againat the entry No. 12, shallindicate its choice
of authorized rapresantabise freem amang the tres nsolvency professionass Esled against enry
Mo, 130 act g3 authoreed representaive of the class NAN Fom G4,
Submission of fatse or misleading procfs of oleem shall altract penallies i
Ms. Bhavi Shreyans Shah
Indesim Resoltion Professional
VFFP Box Private Limited (in CIRF)
Regn Mo.: IBENPA-D0 IP-PO Q201 7-201811521
AFA valid ol 30.06. 203

| Mo ap;‘.iifabl-a

Diate; 3603, 2036
Placa: Ahmedabad

the section tilled "General Information” baginning on page 32 of the Leller of Offer

WEDNESDAY, FEBRUARY 25, 2026 (THE "ISSUE").

Summary of Allotment in various categories |s as under;

BHANDARI HOSIERY EXPORTS LIMITED

Corporate |dentification Number: L17115PB1993PLC013930
Registered Office: Bhandari House, Village Meharban, Rahon Road, Ludhiana, 141007 Punjab, India.
Contact No. : 88720-16410 | Contact Person : Ms. Shilpa Tiwarl, Company Secretary and Compliance Officer; Email-1D: cs@bhandariexport.com |Website: www.bhandariexport.com

("Company” or “lssuer”) was originally incorporaled as "Bhandarl Hosiary Exports Limited " on 25th November 1993 at Ludhiana, Punjab as a Public limited company under the Companies Act, 1956
with the Registrar of Companies, Punjab & Chandigarh. The Corporate Identification Number of our Company I8 L17115PB1883PLC0O13930. For further details about the Company, please rafer to

PROMOTER OF OUR COMPANY: MR NITIN BHANDARI, MS NITIKA BHANDARI, MS KUSUM BHANDARI, MR NARESH BHANDARI AND MR. SURESH K BHANDARI! (Deceased)
ISSUE OF FULLY PAID-UP EQUITY SHARES WITH A FACE VALUE OF T1/- EACH ("RIGHTS EQUITY SHARES") OF OUR COMPANY FOR CASH AT A PRICE OF t2.56/- EACH INCLUDING A
SHARE PREMIUM OF 1.56 PER RIGHTS EQUITY SHARE ("ISSUE PRICE") ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 4
(FOUR) RIGHTS EQUITY SHARES FOR EVERY § (FIVE) FULLY PAID-UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDER(S) ON THE RECORD DATE, THAT IS ON

BASIS OF ALLOTMENT

The Board of Directors of Bhandan Hoslery Exports Limited wishes to thank its members and investors for the overwhelming response 1o the Company's Rights Issue of Equity Shares, which
opened for subscription on Friday, March 6, 2026 and closed on Friday, March 20, 20268 and the last date for markel renunciation of Rights Entitlements was on Monday, March 16, 2026. Oul of the total
1,622 applications received for 9,30,16, EET aquity shares, 172 applications for 1,09 888 aquity shares weme raejected on Technical grounds. The Toial Number of valid applications received were 1,450 for
8.29,06,781 Rights Equity Sharaﬁ Tha basis of allotment was finalized on Mnnday March 23, 2026 in consultation with the Registrar to tha Issua and BSE, tha Designated Stock Exchange for the |ssua
The Company allotted 9,29,06,781 Rights Equily Shares lo the successful applicants on Monday, March 23, 2026, We hereby confirm that all the valid applications have been considered for Allatment

CATEGORY MNo. of valid CAFs (including ASBA No. of Equity Shares accepted No. of Equity Shares accepted and allotted Total Equity Shares accepted and allotted
applications) received and allotted against Entitiement (A) against Additional applied (B) (A+B)
Mon Renouncees 1,446 7.01,25.845 2,25,28,986 9,26.54.831
Renouncees 5 251,725 225 2.51.,950
Total 1,451 7,03.77,570 2,25 29 211 9,29 06,781
Information regarding Applications received (including ASBA applications received):
CATEGORY Applications Received Equity Shares applied for Equity Shares allotted
Number Yo Number Value (Rs.) % Number Value (Rs.) Yo
Non Renouncees 1,617 99.69% 9,27,64,717 23,74,77,675.52 99.73% 9,26.54,831 23,71,96,367.36 99.73%
Renouncees 5 0.31% 2,51,950 6,44,992.00 0.27% 2,51,950 6,44,992.00 0.27%
Total 1,622 100.00% 9,30,16,667 23,81,22,667.52 100.00% 9,29,06,781 23,78,41,359.36 100.00%

NSDOL & CDSL on Tuesday, March 24, 2026.

“Disclaimer clause of BSE™ an page B8 of the Letter of Offer.

Intimations for Allotment/refund/rejection cases: The dispatch of allotment advice cum refund intimation, as applicable, to the investors has been completed on Wednesday, March 25, 2026. The
instructions to SCSBs for unblocking funds in case of ASBA Applications were given on Monday, March 23, 2026. The Listing application was filed with BSE on Tuesday, March 24, 2026. The credit of
Rights Equity Shares in dematenalized form 10 respective dematl accounts of allottees was completed on or about Wednesday, March 25, 2026, by NSDL and CSDL respectively. The trading in the
Rights Equity Shares issued in the Rights Issue shall commence on BSE and NSE upon receipt of respective trading permission. The trading is expected to commence on or about Friday, March 27,
2028, Further, in accordance with SEBI circular bearing reference - SEBI/HO/CFD/DIL2/CIR/PI2020/13 dated January 22, 2020, the request for extinguishment of Rights Enfilemenis has been sent fo

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED FORM
DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not, in any way, be deemed or consirued that the Letier
of Offer has been cleared or approved by the BSE, nor does It cerify the correctness or completeness of any of the contents of the Letter of Offer. The Inveslors are advised o refer 1o the lexi of the

Unlass otherwise specified, all capitalised terms used herein shall have the same meaning ascribed to such terms in the Letter of Offer.

Bhandari Hosiery Exports Limited

Contact No: 88720-16410

Contact Person: Ms. Shilpa Tiwar, Company Secratary and Compliance Officer;
Email-ID: cs@bhandariexpart.com,

Website. www.bhandariexport.com

Registered Office: Bhandari House, Village Meharban, Rahon Road, Ludhiana, 141007 Punjab, India

REGISTRAR TO THE ISSUE

MUFG Intime India Private Limited (Formerly Link Intime India Private Limited)
C-101, Embassy 247, L B S Marg, Vikhroli (West), Mumbai 400083,

Maharashtra, India Contact Person: Shanti Gopalkrishnan Tel: +91 B10 811 4549
E-mail: bhandariexpor.righls2026{&@in.mpms._mulg.com

Investor Grievance ID: bhandariexport.rights2026@in.mpms.mufg.com

Website: www.in. mpms.mufg.com

SEBI Registration No: INRODOOOO4058

“Terms of the Issua” on page 93 of the Lattar of Offar

Date : 25-03-2026
Place : Ludhiana

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-issue or posi-issua related mallers. All grievances relating to the ASBA process may be addressed o
tha Registrar to the Issue, with a copy to the SCSBs (in case of ASBA process), giving full details such as name, address of the Applicant, contacl numbers, e- mail address ol the soleffirst holder, demat
account number, number of Rights Equity Shares applied for, amount biocked (in case of ASBA process) ASBA Account number and the Designated Branch of the SCS5Bs where the Application Form or
the plain paper applications as the-case may be, was submilled by the Investors along with a photocopy of the acknowledgement slip (in case of ASBA process) For delails on the ASBA process see

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHR THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.

For Bhandari Hoslery Exports Is':,d,r
Shilpa Tiwari
Company Secretary and Compliance Officer

Disclaimer: Tha Letter of Offer is avallable on tha wabsite of SEBI at www.sabl.gov.in and the Sltock Exchanges whare the Equity Shares are listed [.e. BSE at www. bseindia.com and NSE al
www.nsaindia.com. Inveslors should nota that investmant in aquity shares involves a high degree of risk and are requested to refer o the Letter of Offer including the saction "Risk Factors”
on page 20 of the Letter of Offer. This announcement has been prepared for publication in India and may not be releasad in the United States. This announcemant doas nol constitute an offer o
Shares for sale in any jurisdiction, including the United States, and any Equity Shares described in this announcemant may nol be offered or sold in the United States absen! registration under the U
Securiies Act of 1833, as amended, or an examption from reglstration. Thare will ba no public offering of Equity Shares in the United States.

inning
Equ llg

E2E Networks Limited
CIN - L72900DL2009PLC341980
Uppal Genesis, A-32 Block-B,
Mohan Cooperative Industrial EstateBadarpur,
New Delhi-110044, Phone No. +91-11-4084-4964
Email: investors @e2enetworks.com, Website: https:/www.e2enetworks.con/

NOTICE

Members are hereby informed that pursuant to Section 108 and Section 110
of the Companies Act, 2013 (“Act”), read together with Rule 20 and Rule 22
of the Companies (Management and Administration) Rules, 2014, Regulation
44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“SEBI Listing Regulations”),
Secretarial Standards -2 issued by the Institute of Company Secretaries of
India on General Meetings (“SS-2”), the relaxations and clarifications issued
by the Ministry of Corporate Affairs vide General Circular No. 14/2020 dated
8th April, 2020, 17/2020 dated 13th April, 2020 and subsequent circulars issued
from time to time, the latest one being General Circular No. 3/2025 dated
September 22, 2025, issued by the Ministry of Corporate Affairs (collectively
referred to as “MCA Circulars”), and other applicable laws, rules and regulations
(including any statutory modification or re-enactment thereof for the time being
in force and as amended from time to time), E2E Networks Limited (“Company”)
has completed dispatch of Notice along with explanatory statement on
Wednesday, March 25, 2026 only through electronic mode to all those members
of the Company whose email addresses are registered with the Company/
Depositories/ Depository Participant(s)/ Registrar and Share Transfer Agent
(“RTA”), MUFG Intime India Private Limited (“MUFG Intime”) and whose names
appear in the Register of Members/list of Beneficial Owners as on Friday, March
20, 2026 (“Cut-off Date”). The requirement for sending physical copy of the
Notice and postal ballot form along with pre-paid business envelope, has been
deferred with vide relevant MCA Circulars. The members are required to
communicate their assent or dissent through the e-voting system only.
Members are hereby further informed that:

a) Following special business is to be transacted by way of passing Special
Resolution through postal ballot by voting through electronic means only
(“e-voting”):

e Appointment of Mr. Karthik Reddy Bezawada (DIN: 02214476), as an
Independent Director of the Company

b) E-voting facility shall commence on Thursday, March 26, 2026, at 9:00 A.M.
(IST) and shall end on Friday, April 24, 2026, at 5:00 P.M. (IST) (both days
inclusive). No e-voting shall be allowed beyond the said date and time.

c) Only those members whose names appear on the register of members or
in the register of beneficial owners maintained by the depositories as on
Cut-off Date are entitled to cast their votes by e-voting process.

d) The Notice will also be available on the Company’s website at
www.e2enetworks.com, website of the Stock Exchange i.e. National Stock
Exchange of India Limited at www.nseindia.com, and on MUFG Intime’s
website at https://in.mpms.mufg.com/

e) The Company has provided e-voting facility to all its members through the
voting platform provided by MUFG Intime.

f) Aperson who is not a member on the Cut-off Date is requested to treat this
Notice for information purpose only.

In case members have any query(ies) related to this Notice including e-voting,
they may refer the Frequently Asked Questions (“FAQs”) and InstaVote e-Voting
manual available at https://instavote.in.mpms.mufg.com/ , under help section
or contact Mr. Vishal, Team member at Tel: 022 —4918 6000 or email at:
enotices@in.mpms.mufg.com

The Board of Directors of the Company, through a resolution passed by circulation
on March 23, 2026, approved the appointment of Mr. Ankush Agarwal
(Membership No. F9719 & COP No. 14486), Partner of M/s. MAKS & Co.,
Company Secretaries (FRN: P2018UP067700), as scrutinizer to scrutinize the
Postal Ballot process in a fair and transparent manner.

The members of the Company who have not registered their e-mail addresses
may temporarily get their e-mail addresses registered with MUFG Intime. The
members are requested to provide details such as Name, DPID, Client ID/ PAN,
Mobile Number and E-mail Id and also upload the image of CML, PAN, Aadhaar
card & form ISR-1 in pdf or jpeg format (up to 1 MB). On submission of the
shareholders details an OTP will be received by the shareholder which needs
to be entered in the link for verification. It is clarified that for permanent registration
of e-mail address, the members are requested to register their e-mail address,
in respect of demat holdings with the respective depository participant by following
the procedure prescribed by the depository participant. In case of any queries,
shareholders may write to enotices@in.mpms.mufg.com , under help section
or call on Tel no.: 022-49186000. Shareholders may download the prescribed
forms from the Company’s website at www.e2enetworks.com.

Instructions on the process of e-voting, including the manner in which members
can cast their vote through e-voting, are provided in detail in the Notice.

The result of postal ballot shall be deemed to have been passed on Friday,
April 24, 2026, i.e., the last date of e-voting process. The results of e-voting
through Postal Ballot along with scrutinizer’s report through e-voting will be
declared by the Chairman of the Company or any other person authorized by
him in that behalf within two working days and will also be displayed on the
registered office of the Company. The results along with scrutinizer’s report
shall be placed on the Company’s website at www.e2enetworks.com and on
the website of MUFG Intime i.e._https://in.mpms.mufg.com/ besides being
communicated to the stock exchange on which shares of the Company are
listed.

By the order of board of directors
For E2E Networks Limited
Sd/-

Place: New Delhi Ronit

epaper.financialexpress-.cnn‘. &

Date: 25-03-2026 Company Secretary & Compliance Officer




